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CENTRM ADMINT STRI\TIVE TJ T iUNAJ, 
CU['JACK I3ENC!1 , CUTTACK 

O.1.Nos.439, 481,609, 616,670, 772, 793, 801, 811., 862, 863, 
864, 912, 924 and 932 of 1996. 

In OA 439/96 	
CORAM. 	FION'RLE AMT SOMNATH SCM, 

I. Sudarsana Barik 	 AND 	VTCH-C'H7\1'jMI\N 

aged about 40 years 	 HON'13L5 SITRI  
son of Pahali Bank 	 MRMBER(JTJDTCTAJ) 
At-Tenteihuda, 
PO-Bonikhi, 
PS-Kujanga, 
Dist .Jagatsinqhpur. 
Ramesh Chandra Biswal, 
aged about 41 years, 
son of Magu Biswal, 
At-Nopanga, PO-Pandua, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 
Nabaghan Ojha, aged about 41 years 
son of Keshab Ojha, 
At-Nopanga, PO-Pondua, 
PS-Tirtol, 
Dist .Jagatsincjhpur. 
Ajoy Kumar Nayak, 
aged about 41 years 
son of Upendra Nayak 
At/PO-Borikhi, 
P.S-Kujanga, 
Dist .Jagatsinqhpur. 
Basudev Behera, 
aged about 43 years, 
son of Baburi Behera 
At/PO-Borikhi, P.S-Kujanga, 
Dist .Jagatsinghpur. 
Madanmohan Behera, 
aged about 42 years 
son of Laxrnidhar Behera 
At-Patalipanga, PO-Patkura, 
PS-Patkura, 
Dist .Jagatsinqhpur. 
Ananta Charan Nayak, aged about 41 years 

son of Alekha Nayak 
At/PO-Borikhi, 
P.S-Kujanga, Dist.Jagabsinghpur. 
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8. Madan CIirnn Behera, 

aged about 42 years 

jt-Tentu1ia, P0-Borikhi, 
P.S-Kujang, Dist.JagatSiflghPUt. 

AM Radhashyam Sahoo, 
aged about 42 years, 
s/o Basudev Sahoo, 
at present GhanagatiaChhaki 

p0/PS-Pa radeep, 
01st .Jagatsinghpur. 
Narahari Das, aged about 44 years 

son of Puma Chandra Das 

At-Raigan, 

PO-Rahama, 
P.S-Tirtol, 
Dist.Jagat Lnghpur. 
MoheSWar Nayak, 
aged about 44 years 
At-Dhusala, 
pO-Pandua, PS-Tirtol, 
Dist .Jaqatsinghpur. 

Narendraflath Mohanty 
aged about 42 years 
son of Kelu Mohanty 
At-Noliapala (Patna) 

P0-Bharale, PS-TittOl, 
Dist .JagatsinghPUr. 

Rama Chandra Moharana 

aged about 43 years 
son of Govinda Chandra Moharana 

At-BalaramPum, 
po/PS-Kujanga, Dist.JagatSiflghP'(lr 

Niranjafl Swain 
aged about 44 years 

At-Ba ha, 
Po/PS-Kujanga, Dist.Jagatsinghpur. 

Babaji Das, aged about 45 years 

son of Dhruba Das 

At/p0_Paradeepgarhl 
P. S-ParadeeP , Dist . JagatsinghPur 

Murahidhar Mohanty 

aged about 44 years 
son of Shyam Sundar Mohanty 

t-Bau hanga r  P0-Chatua, 

p.S-Kujanga, Dist.Jagatsinghpur. 
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Binod Charan. Sahoo 
aged about 44 years 
son of Knndliu Charan Snhoo 
At/PO-Taladanda, P. S-Kujanga, 
Dist .Jagatsinghpur. 
Fakir Charan Pradhan 
aged about 46 years 
son of Panchu Pradhan 
At-Sahada, 
PS-Chatua, 1.S-Kujanga, Dist.Jagatsinyhpur. 
Dolagobinda Pattanaik 
aged about 49 years 
son of Jagabandhu Patnaik 
At-Phuana , PO-Panchupali, 
P.S-Kujanga ,Dist.Jagatsinghpur 

Satyabadi Mohapatra, 
aged about 41 years, 
son of Ghanashyam Mohapatra 
At-Gondakipur , PO-Gopiakud, P. S-Kujang, 
Dist . Jagats inghpur. 
Daitary Khatua, aged about 43 years 
son of Sridhar Khatua 
At-Jagannathpur ,PO-Tiran, 
PS-Tirtol ,Dist.Jagatsinghpur. 

Chakradhar Mallick, 
aged about 42 years 
son of Batakrushna Mallick, 
At-Bodhei 
PS-Tirtol ,Dist .Jagatsinghpur. 
Kartik Chandra Swain, 
aged about 48 years 
son of Bhajani Swain 
At/PO-Bharala, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 
Sarangadhar Khatua, 
aged about 50 years 
son of Chaitanya Khatua, 
At-Jaganathpur ,PO-Tiran, 
P.5-Tirtol, 
Dist .Jagatsinghpur. 
Dhaneswar Swain, 
aged about 46 years 
son of Damodar Swain 
At-Patapur , PO-Chatua, 
P. S-Ku jang, 
Dist . Jaqs inghpur. 

* 
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Moheswar Das, 
aged about 46 years 
soil 01 Mridlui I)ns 
At-Beheda , POO-Raha.ma, 
P.S-Tirtol ,Dist.Jagatsinghpur. 
Satrughana Nayak, 
aged about 46 years 
son of Bhagaban Nayak 
Dist.Parikisahi, 
PO-Rahama 
P. S-Tirtol, 
Dist .Jagatsinghpur. 
Panchhanan Nayak 
aged about 48 years 
son of Balakrushna Nayak 
at {)husula 
PO-Pandua, Dist.Jagatsinghpur. 
Hari alias 1-Iarekrushna Das 
aged about 50 years 
son of Paramananda Das 
At/PO-Pandua, P.S-Tirtol, 
Dist .Jagatsinghpur. 
Kulamani Swain, aged about 49 years 
son of Keshab Swain 
At-Gobardhanpur, 
PO-Chatua, Dist.Jagatsinghpur. 

Anam Charan Panda 
aged about 49 years 
son of Narayan Panda 
At-Parapara, 
PO-Chatua, 
P.S-Kujanq, Dist.Jagatsinghpur. 

Urnakanta Pradhan 
aged about 48 years 
son of Panu Pradhan 
At-Sehada, PO-Chatua, 
P.S-Tirtol ,Dist.Jagatsinghpur. 
Pranakrushna Sahoo 
aged about 48 years 
son of Nanda Sahoo 
At/PO-Nuagan, P.S-Kujanga, 
Dist .Jagatsinghpur. 

Hadibandhu Das, 
aged about 44 years 
son of Ratnakar Das 
At-Gondakiput, 
PO-Gopiakud, 
Dist .Jaya tsi ncjhpur. 
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Prahallad alias Prahallad Chandra Swain 
aged about 40 years 
son of Ghana Swain 
At-Jaladharpur ,P . 0-Gopiakud, 
Dist.Jagatsinghpur. 
Kapila Charan Behera 
aged about 48 years 
son of Dadhi Behera 
At-Badapal, 
PO-Pankapal ,P .S- .Kujanga, 
Dist.Jagatsinghpur. 
Natabar Sethy aged about 47 years 
son of Pankaj Sethy 
At-Batia, P.O/PS-Kujanga, Dist.Jagatsinghpur. 
Mandardhar Mohapatra 
aged about 46 years 
son of Mani Mohapatra 
P.o/PS-Kuanqa, 
Dist.Jagatsinghpur. 
Bijoy Kumar Biswal 
aged about 44 years 
son of Pari Biswal 
At-Parapari, PO-Kujanga, 
Dist.Jagatsinghpur. 
Mathurananda Pal 
aged about 45 years 
son of Taleipala, At-Panapali,P.O/PS-KUjaflga, 

Dist.Jagatsinghpur. 
Bata Gochhayat, 
aged about 47 years 
son of Pari Gochhayat 
at-Jadatira Patna, PO-Manijanga, 
PS-Tirtol ,Dist.JagatsinghpUr. 
Damodar Banika, aged about 44 years 
son of Gadei Bank 
At-Batipata, PO-Chatua,Kujanga, Dist.Jagatsinghpur. 
Madhab Sethy, aged about 49 years 
son of Laxman Sethy 
At-Nimakana, PO-Manijanga, 
PS-Tirtol ,Dist.JagatsinghpUr. 
Birabara Mallick, aged about 44 years 

son of Babaji Mallik 
i\i'/PO-Goradr) ,PS-Tirtol, 
1)1st .JagaLsncjhput. 

35. 

UM 
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Sudarsaria I3ehern 
aged about 45 years 
son of Rarna Chandra Behera 
At-Baroisasan, PO-Lethang, 
P. S-Tirtol, 
Dist.Jagatsinghpur. 
Naheswar Bank 
aged about 46 years 
son of Dharam Bank 

At-Nagpur,Po-Kolar, Dist.Jagatsinghpur. 
 Fakir Charan Nayak 
aged about 42 years 
son of J.Nayak 
At/PO-Pankapal, 
P.S-Kujanga, Dist.Jagatsinghpur. 

 Pranakrushna Ojha, 
aged about 48 years 
son of Karuni 	Ojha 
At-Jailo , PO-Rahama, 
P.S-Kujanga, 	Dist. Jagatsinghpur. 

 Nakula Charan Mallik, 
aged about 42 years 
son of Murali Charan Mallik 
At/PO-Poorgadei, Via-Rahama 
P.S-Tjrtoi ,Dist.Jagatsjnghpur. 

 Rabindranath Kandi 
aged about 43 years 
son of Jairam Kandi 
At-Karatutha, PO-Bonikhj 
P.S-Kujanga, 	clist. Jagatsinghpur. 

 Damodar BasantJa 
aged about 49 years 
sopn of Padan Basantia 
At/PO-Bonjkhj, Dist.Jagatsinghpur. 

 Rabindranath Pasayat 
aged about 44 years 
son of Gurubani Pasayat 
At/PO-Borjkhj, 

P.S-Kujanga, Dist.Jagatsinghpur. 
 Fakir Charan Das 
son of Padan Das 
At-.Kothmula,P.S-Tiftol, 
Dist.Jagatsinghpur. 
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Kailash Chandra Swain 
aged about 40 years 
son of Ghaneswar Swain 
Viii-Nachhipur, 
PO-Chatua, 
P.S-Kujang, Dist.Jagatsinghpur. 
Biswanath Tutu 
aged about 45 years 
son of Chaitan Tutu 
At-Bhatiapada, 
PO-Rakhagopindapur 
Dist .Mayurbhanj 	 Applicants. 

Advocates for applicants - M/s J.K.Misra 
M.R.Panda 
N. Srinivas. 

Vrs. 
Union of India 
represented through General Manager 
South Eastern Railway 

Garden Reach 
Calcutta-48. 
Divisional Railway Manager (Personnel), 

Khurda Road, South Eastern Railway, 
Dist.Khurda (Jatni Divn.) 	......Respondents 

- 

Advocate for respondents 	- Mr.Ashok Mohanty 

In OA No.481/96 

1. S.Tatayya, 
s/o Venkanna 
Viii .Kottapaili, 
Mandasa Mandalam, 

Dist.Srikakulam (A.P). 
D.Para Rao, 
s/o Appiasuri 
Vili-Krishnapuram, 

PO-Kasibugga, 
Dist.Srikakulam (AP) 
Loknath s/o ltndro 
Vill-Routrapalii 
PO-Barakui 
P. S-Baluqaon 
Dlst.Khurda. 
Kritibas s/o Gokulo 
Vi]l-Bir:ibarl, P .S-Tangi, 

V a-Kuhudi , Kaluparagha t 

Gh a r a no 
s/o Gangadhat 

Vill-Korithepalla, 
fr-.-"- 
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Snnknrn s/o l)iisnr'no 

Vi I. -Uoui: LISIII. 

PO-Borakul, P.S-Baiuyaon, Dist.Khurda. 
Dalaiah s/o Kustamma Vili-Krishnapuram, P.O. Kasibuqga, 

I)ist.Srikakuiam (T\P) 
Jaggaish s/o Ramaiah Vill-Ananthapuram, PO-Baruva, 

Dist.Srikakulam (AP) 

Limmayya 	s/o 	Appanna 	Via-Kistapurarn, 

PO-Kasibugga , Dist . Srikakulam. 
Chinnodu s/o Balaram, Vill-Narayanapurarn, PO-Kasibugga, 

Dist . Srikakuiam. 

ii. Appanna 	s/o 	]\cchanna,Vill-Taiabadra, 	P0-Kasihuqqa, 

Dist .Srikaku]nm. 
Jagcjayya s/o Chinnodu Vili-Mamidipaili, 
PO-Kasibuggal, Dist.Srikakulam. 
Papaiash, s/o Kamaiah Vill-Mamidipaili, PO-Kasibugga, 

Dist . Srikaku1 run. 

Nandulu 	s/o 	Maiiayya 	Vili-Kistupuram, 	PO-Kasibugga, 

Dist . Srikakulain. 
Appanna s/o Jagannaikuiu, Vill-KistTi.lpuram, PO-Kasibugga, 

1)1st. Srikakuiam. 
Kamayya s/o Appanna Vili-Jagadevapuram, PO-Goradakandi, 

PS-Kasibugga, Dist.Srikakulam. 

Bairagi, 	5/0 	Ramaiah, 	Vili-Talabadra, 	PO-Kasibugga, 

Dist.Srikakulam. 

Adayya S/o Valiayya Vili-Kistupuram P0 & PS- Kasibugga, 

Srikakuiani. 
Krishnamurty s/o Vankanna Vili-Anantapuram, 

PO-Baruva, RD Sompeta, Srikakuiam. 
Jagannaikulu s/n Danayya Viii-Manclasri KoLIuru, p0  

PS-Baruva, Srikakuiam. 

Latchaya s/o Narayana Viii & PO-Bendi, Via-Brahmanataraia, 

PS-Kasibugga, Dist.Srikakulam. 
Naqaraju s/o Ramamurty Vili-Makarajola, PO-Kasibugga, 

Dist.Srikakulam. 
Sirnmanna s/o Ganqaiah Vill-Mariapadu, PO-Pundi (RS), 

PS-Kasibugga, Dist.Srikakulam. 
Dandasi s/o Gundu Viii-Narayanapura, 

PO-Kasibugga, PS-Kasibugga, Dist.Srikakulam. 

Dandapani 	s/o 	Sanyasi 	Vili-Narasinqapur, 

PO-Bonabuilapa iii, 
1)i.s L . Can jam. 
Trinatho s/o Jagannatho Vill-Narasi nqhpur, 

PO-Bonabuilapaili, Dist.Ganjam. 
Ramaswamy s/n Appa lash 
Vi 1i-Krushnapnram, PO-Kas ibugga , Srikriku] ant. 
Bhagavan, 	s/olladia 	Vii i-Putahacjada, 	P()-B!inbatiidfl 

PS-Chatrapur, 
Dis L . Gan jam. 

Ir 
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l)nndngj s/o Lachajah Viil[aiabdra 

PO-Kagibugga, Dist.Srjkalculam 
Kaiso R/o Rlrlklni(Il) j Viii Pij knkn1ij 

L.Khurdi. 
Ku lamanj 	S/o 	Mango Ia 	Vi. IlRoutrapflj , 	)-flaclakui, P. S-Banapur ,Dist . Khurda. 
Jagannath 	s/o 	Chachu 	Vi11Kharikapcllj 	PO-Barakul, 
PS.-Balugaon, Dist.Khurda. 
Jaya 	s/n 	Easwaro, 	Vi lT -Bourin;i 	 L, 
P.S-Balugann, Dist.Khurda. 

s/o 	Easwnrp 	Vii i-ftiirj  
P.S-Balugaon, Dist.Khurda. 

Flailu s/n Dukha Vili-Bourjasaj, PO-Badaku], P. S-Baluyaon, 
Dist.Khurda 

Jharia 	 s/o 	Dukhisyam, 	 Jill-Bouriasnj, 
PO-Badakul,P.S_Balugaon Dist.Khurda. 
Kandh s/n Syamo Vili-Bouriasahi, PO-BadakLl, P.S-Rniuqari, 
Dist.Khurda. 

MaLa Biswal s/n Satrughna Vill-Bouriasat, PO-Badakul, 
P.S-Balugaon, Dist.Khurda. 

Jagulu s/o Dinabaudhu Vill-Ostapalli, PO-DihyasingIpur, 
P.S-Baluganr}, Dist.Khurda. 
GoLtj 	s/n 	Hari 	Vil1-Pajkckac1ja 	P.O-Arikti lchnLi, 
P.S-Baiugaori, 1 )ist.Khurda. 
Mahnswara S/n UdainaLh Vili-Ghasangora, PO-Dihyas i nghpnr, 
P.S-I3alugaon, Dist.Khurda. 
Anno 	s/n 	Chando, 
Dist .Ganjam. 
Bhujn 	s/n 	Punja 	Viii-Lancjajoswnr, 	P.S-Khn11i]ce, 
Dist .Gan jam. 
Bojnsj 	s/o 	Loknath 	Vili-Bouniasal, 	PO-Borakul, 
P.S-Ba.luyaon, Khurda. 

Nabagano s/o h-lan 
Vill-Njmajmai1i , P .O-Dibyasinghpijr. 
Hallu s/o Khnljjn Vili-flnurjasai, PO-Borakul, P.S-Baiugaon 

47. Jayakrusiro s/o Sahndehn Vi.11-Dandjgja, PO-Dihyasinyhpur. 
Ghantayat 	s/o 	Mongulu 	Vill-Hatibani, 	PO-Rorakul, 
P. S-Ba lugaon 

Gotia, 	s/o Bonamali Vill-Ostapaili 	PO-Dibyasinghpnr, 
- Dist.Khurda. 

Krushna 	S/n 	PurusoLtam 	ViIl-RnutrnpaiH, 
PO-Bonaku] ,P.S. -Baiugaon. 
Basudpv 	S/n 	Sanaha 	Vii i-Nirnaimal1 ii,PO-1)ihynH  
Dis{j . KInird 

Satrughano 	s/o 	Khaliia 	Vili-Bouriasahi, 
PO-Borakul ,P.S-Ba lugaon, 
GanLayat s/n Sudarsan Vili-Nimamalin, PO-Di hynn I nJ!1F)nr, 
I) is I:. Kim rdn. 

Gokulo s/n Kubero Vi]. 1-ThoLapada , PO-Bora kul ,Dis L .Khurcln. 
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55. L 	
cl ochanO s/c Sanathan Viil_Chokki1Ph1n, P0--l3iribari, 

P.S-Tangi, Khurda. 

6. IBflk() 	/( 	IU1IU() Viii 11i ri 0nT1 ,[rflTl'li 	fli n1 .lthnrWi 

Kuhero s/c lialajee Vii .I-Itrihari, p.-lanj1' Kicirda. 

Subalo 5/0 Iswaro vi11-I1aid1aPa, 	po-V'ainparacihatt 

P.S-Tangi, Khurda. 

Ronka 5/0 
Raghu V1i1_Chokkidurpur, PO-Biribari, P.S-Thflql, 

Khurda. 

iret Ira 	s/c 	Sana than , 	Vt ii -Chokk i dnpiir , 	P0-lit r hari 

P. S-TancJ I , Kliiirda 

Bra ja 	s/o 	MarkaridO 	viii_Ch0ki(1UPun, 	P0-Ph ribari, 

PS-Tanqi, Khurda. 

JambesWar 	s/oKapilo 	Viii_llaldiaPathla, 	P0-Biribarl, 

P.S-Tangi, Khurda. 

SankarO 	s/o 	Korani, 	V11iCh0kk1Ph1t, 	PO-Biribari, 

P.S-Tangi, Khurda. 
Banka 	Vi ii -Chokk Id ipur, 	P0-f ta ir ht' 

Sudhakara 	Sb
,  

P.S-Tangi, Khurda. 

	

th Vi1i-HaidiaP1 	PO_KaiUpatflYt, 
Somanath s/obokna  
PS-Tang', Kaluparaghat 
HaribandhU s/oLingarajr Viii_KOifltIlaPaUa, P0-Bi.rihaCi, 

P.S-Tangi, l)Ist.Khurda. 
Sesho s/c PanchU Vi1i_Kointhap•la ,p0-Biriharl, P. S-Tang 

Dist .Khurda. 
Mangul i s/c Sanat:hafl , Vili-Par I gorad , P.S-Taii) I , Kliiiida 

59. KeshobO 	s/c 	Damo 	Vili-ChamPaci ipur, 	P0C Em 1(11 pUl 

PO-ChandeSTh, PJ--Tangi, Khurda. 

Akuro 	s/oBhikari 	Vi1i_Sampadl1Ph1n1 	P-Cl1afld(5Wat, 

P.S-Tangi. 

AinthO 	s/oSatrughaflo 	Vi11-Chokki purl 	p.O-I3iribari, 

Via-KuhUdl, Dist .Khurda. 
Bhagabafl s/o Panu Vill_KoitaPafla, pO-Biribarl. 

Raghu s/o Udainath viii_ChamPadP1 	
PO_ChafldcSwar, 

Dist.Khurda. 

Durjodhafl 	5/0 	MarkandO 	v1i1/PO-Bjt1fi 	PS-Tang], 

Dist.Khurda. 

Dayanidhi s/o Arkhito, Viii. 	
p0....  

Durjodhafl s/oArjuno Vii1_Ch0kkdjPut, P0-Biriharl, Khurda. 

Ramo 	s/oL,ingaraj, 	Vi11_B0ram1i1J, 	pO_Oiobouranyapuni 

Dist .Nayagarh. 
Laxmidhar s/c Karik, Viii_Ch0kk1d1Pt1 p0- P1st. 

Daitarl s/o Rathi Vili-Haidia Patna 	P0-Ka1UPlraY 

Dist. 
81). Kedar s/ovi Vili _Chokkidjpllt, p-p1ribath, 

P. s-Tangi 

Dctna s/cRaqhU Vii I-Pa 
tnapur, P0-KIIhU(l i , 1)1st. 

Jharia s/c Narayafla Vi11_Ratflapur, 
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Samba 	/o 	Pr1nr)r1aIh(, 	Vi t lJay,I!,!Tr 	IMHj Ktiurdj -  i 	 it,, 
 F3 urjJ)ajdiii 	s/a 	Rihari 	Vlil_Chokidipur Di st .Khiirrt-i 	 ,PO-Ri ri bin 

 Sachj 	s/o Kalu Vill_Chokkidipiir, 	PO-13i riharj,  Khurda. 
Nallu s/a Udiya V.ili_Jayamanqip1 	PO-Rj  rharj 
Partu s/o Pandabo VIll_Chokkiclipur,   Pothani 	s/o Kalu Viil_Chokkidipiir.   Ran1cc 	s/a Pondari, 	Viii_Chokkiclipur 

 Gobjndo s/o Sanathan 
 Kubero S/o KirLan, Vill-chokkidjpur 
 

Bhuhanj s/o Agadhu Vill-Ratnapur, PO-KuhudI 
 I)hulj 	s/o Liriga, 	Vill_Chokkidjpur 
 Bairag 	

s/a Karaiah, Vill_copa1purpo(Lpi. 	Mandis.  Sri Akuro s/0 Abhjna 
 Sanat 	s/o Anantho 
 Saranga s/o Lakanath Vill-Tarima, 	PS-Tanyj.  Ronkan 	s/oLokanath 	Vill-Orida, 	PO-Parig,iri, Dist. 	 PS-Tanj, 

100.Kumar 

101 .Saffjuddjr 
S/0 	}3ruiidaban, 	Viii-Orjda, 	PO-Paniqan1, 	P.S--'l'ancji 

s/a Mohjuddj0 ViU.... 

.APPLICANTS 

By he Advocates - 

Vrs. 	
K.C.Pradhari, M.K.Khiinja 

Union of India, represented by its General Mallagor, South 
Eastern Railway, Garden Roach, Ca lent Ia--1]. 
Divisional Railway Manager, South EasLern Railway,Khunda 
Road Division, At/PO-Jatni Khurda Road, Dist.Khurda 
Senior Divisional Engineer(co_ordjn0) South Easrrn 
Railway, Khurda, At/PO-Jatni, Khurda Road, DIsL .Khurda, 
Senior Divisional Personnel Officer, Soithh Eastern 
Railway, Khurda, At/PO-Jatnj 	. . • 0PP.T'AHTIES 

By the Advocates 	- 	Mr.Ashok Mohanty 

IN O.A.NO.609/96 

I. Sri Maguni 	s/o Kunja Vill-Pooclapada 	PO-Argul, P.S-3arj 
Dist . Khurda. 

 Sri 	Joqi 	S/o 	Flatto, 	Vill-Poodapada, 	PO -Argu], P.S-Jatnj 
Dist . Khurda. 

 Bairagi, 	S/a 	Rajanna, 	Vi il-Talabadra, 	PO-Kasihuqqa, 
Djs.SrikaJcuiarn 	(AP) 

 Appiaswamy 	s/n 	Tatayya, 	Viil-'l'alahaclra, 	Pfl--Kai hnya, 
Srikakularn, 	Dist.Snjkaku]arTl 

 Dhulia, 	S/a 	Balanki, 	Vi.11-Panchubatia, 	PO-Kaiupa(]iul]aL D1s1 . Pun. 
 PandahoS/o 	Bhamaro, Vill -IJanipir 	P. S'I'r1flqj , Fn1 upada Dist . Purl. 
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Bairagi, s/o Bharnaro, VII L-Poodapada, P(-7\rcjui, Jatni, 
!)isL..Khurda. 

Hari 	s/a 	Bounihnndhu 	Viii.- ara.Iasinyhi 
PO-Boincllhanj]curda , 1)1st. Purl. 

£9. 	Kulamani, 	s/a Easwaro, Vill-Bindhani, 	PO-Clia ndcswar, 
Tangi, Dlst.Puni. 

FInn, s/a Lochano, Vill-Bindhanj, PO-Chanclr'swnr, Tanqi, 
P1st . Purl. 

Dussano, 	s/a Sanathano, 	Vill-Flanurnantho, 	PO-Sorona, 
P.S-Tangi, Purl. 

Sudamo, 	s/a Udlya , 	Vi-Tarjbt , 	PO-'Canqi , 	Ka lupara 
1)1st .Puri.. 

Kedara , s/ol3anka , Vili-Panchupatia , P0-Tang i , Ka i.npa ra 
PURl. 

Judhistar, s/a Jogi, Vill-Jharia, P0-Bodnpar.i., Fangi, 
Dist .Puri. 

Panchanan, s/a Natho vlli-Jhania, PO-Bodapa r i., 'ranqi, 
Dist . Purl. 

Hat- i, s/o Gandu, Vill-Kuwaspadaro, PO-Kalupada, DisL.Punl. 

Brajo, s/a CJagabandhu, Vill-Tani ni , PO-Kni upa raqha I: , Purl 

Sudamo, 	s/a 	Madano, 	Vill-Tarini , 	PO-Kniuparnyhat, 
Dist . Pun. 

19 . Pa sa rathi , 	s/a 	Satin tha no, 	Vi 1 I -Kitod i. pada no, 
P0-Knl.upnracjlin L, P1st. Purl. 

20.- Purusottani, 	s/oChaitanyo, 	VIl 1-Panchuka tia, 
P0-Kaluparaqhat, Dist.Puni. 

Subalo, 	s/oRanchhani -1hj , 	VI il-Sinqa raniri , 	P- Pattnnaia, 
Tangi, Dist.Puni. 

Saratho, S/o Dhoba, Vi11-Aarini, PO-Kalupada, Di.st.Puni. 

Balabhadro, 	s/a 	Brunclahano, 	Vi11-Krdareswnro, 
PO-Kaluparaghat, Dlst.Punl. 

Kasi, 	s/a 	Bairagi, 	Vill-Singarama, 	PO-Kaluparagitat, 
- 1)ist.Puni. 

Rajani, 	s/a 	Abhi, 	Vill-Panchubatia, 	Kniuparayhint, 
P1st. Purl. 

T\niya , s/a Kunja , Vill-Tar.ini , PO-Kaluparnylint , I)i sL . Purl. 

Bhikani, S/a Bairagi, VIU-Slnyaraiiibodisah i , PO-Orada, 

P1st .Gnnjatn. 
Slkhnro, s/a Mahrswaro, Vill-Singnrambocllsahi , P0-Orncla, 
Dis t .Ganjarn. 

Manguli, S/a Ilallu, Vili-Ratnapur, PO-Kalupara, Dist.Puni. 

Kistayya, s/a Karriah, Vill-Mulapaclra, P0-Manclapa].ii, 
Ichhapur DIst. 

Ananta, s/oLakanath, Vl1i-Chokkidipur, P0-13ir.ihani, 'I'atiqi, 
Dist . Purl. 
Mochia, 	s@/o 	Kni.bai..o, 	viii-Chokkidi.pur:, 	P0-Ph ri.hari 
'Tangi, Dit.Puni 

Madhaho, s/a Rahas, Vill-Chonia, P0-Dasstual , 
1)1st .Puni. 
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Lakhano, s/o Nusa vili-Bodopari, P-ranqi. 

Kal.ia, s/o Sanando, Vill-Bondapada, P0--Sincjhabari, 1)c1anq, 
Pu r 

36 . Gola khu, 	s/o 	Fa i ragi , 	V i.i 1 -Km ii a pu r, 	1 1 0Chr1 idrswa r, 

Tangi , l)is]:. Purl 

['rofuilo, 	/o Dhruha, Vili-Si nghiborrnpi.ir, P. S-1)c'iang. 

Dussa, s/o Narasingho, vili-Nimaimatlo, P0-Dibyasinqhpur, 

Dist.Piiri 
Dando, s/o [nna , Vii 1-Ankula , PO-Delupada , PS-Pa Injaun 

Dist . Purl. 

1-lan, 	s/oDinabandhu 	Vili-T\nku].a, 	P0-13niopada, 

P.S-Balugaon, Dlst.Purl. 

Naraslncjh, S/u Soni, V1l1-Tentul.iapada, P0-Si nqhpur, Dist:.. 
Baguli , s/a Kumar,  , Vili-Mungalajudi , Tingi , l)i.st . F'uni. 

Satyahacli , s/o Krishnu , Vii l.-Panchnhri t:i.a , PO-Ka lupa ratlia 1: 
Dist . Purl. 
Chaitan, s/u Banchanidhi , Vi.] i-Kr ii swar , P0-Jhn r .da 

Tangi, DisL.Puni. 
Fakira, s/oPodia, Vili-Nimalmallu, P0-Dihyasincjli, Pain, 

Dist . Purl. 
Rama Rau, s/u Kistamma, Vit-Annnt:apuram, P0-SompnLa 

Srikakuiam, Dist.Srikakuiam (AP) 

Maheswar,  , s/o Dacihi , vill-Ilanipur,  , P5-Jankia , Bhusandpur 

Di st:.Khurdn 

Boriamait, 	s/oLokanatli 	Vi]_i- lIaidi paLia , 	Ka I iipraqhat:, 

Dist . Purl. 
Dihakaro, S/oMarkanclo, Vl11-Champadfpur, Pn-Chanclaswar, 

Dist . Purl. 

Pharato , 	s/oBarichanidhi , 	Vi. il-Itanna ra I, 	P( )--Chandc'swa r 

1)1st. Purl. 
Kanu, s/oGobardhan, Vili-Ilaripur, PS-Jhnnkta, Di st: .Purl. 

Kasi s/o Darno, Vili-Ilaripur, PS-Jliankia, Dist.Puri. 

 lanama]..l, 	s/u 	Sanathan, Viii -llaripur, P. 5-iliankia 

1)1st .Puri. 

 Fladu, 	s/o 	Jayakrushna , Vili-Ilaripur, 1'. S--Jhanki a 

Dist. Purl. 

 Charano, 	s/o 	Bhuhari i. , Vi1i,-i!a ripur  

Dist . Purl. 

 Satrughano, 	s/u 	i)aclhi, Vi 1.1-11aripur, 1).  SmJ hank i a, 

Dist . Purl. 

 Tnlnadho, 	s/o Ucha.bo, 	VIli-Konaka, 	P.S-Khai.i ikot:. 

 Konai, 	Pnando, 	vill-Konaka, P.S-Khallikot, 	Di. 	.0 	nan'. 

 Bhikari, 	s/oJudhisto, Vi11-Konakn, 	p.S-KhaI.LikOL, 

1)1st 	Ganjarn. 

 Kalu, 	s/n Ananda, 	Vi li-Kunaka, 	P. SHchai. ij.kut, Di sL. .Gan jam. 

61. Manguli., 	s/o Artjj,j, 	Vill-Tanlni , 	IKa luparapl11  

1)1st: . Purl. 



Q. B. Kri shnamu r Ly, s/a Kanqa Ii , Vii 1-Anan tnpurnrii, Sampe ta 

Srikakul, DisL.Srikaku].am (AP) 

61. I 	ill 	, 	1 	1 	i 	Ii 	I 	, 	Vi 	I 	1 	l 	1 	1 	lIIi 	I) 	, 	1(1 	I 	II I 	1 	I 

1)1st .Khurda 

 Pha qri ha 1.: , 	s/a 	Kli(- L N) , 	V I 1 1 -Cha  

 Ronka , 	S/a 	I3auri. , 	Vi] i-IIaid:iaja [na , 	PO--Ka I nparaqliat 

P.S-Tangi, 	DisL.Khurda. 

 Rasanando, 	s/oBrundabnn, 	Viii-Biri.bari, P .S-Tnnq.i 

Dist.Khurda. 

 Eaghu, 	s/a 	Knkka, 	Vili-Konaka, 	P .0-Konaka, 	P. IIia 1. 1 i to, 

Dis L . Gan j am 

 Ganga, 	5/0 	Agadhu, 	Vili-Konka, 	PO-Konka, 	P.S-Khallikot, 

Disk. 	Ganjam. 

 Jujhia , 	s/a 	Narayano , 	Vill-Konaka , P0-tanaka 

P.S-KhallikoLe, 	Dist.Ganjam. 

 Raibaria , 	s/a 	Agadhu , 	Vill-Kona ta , 
P . S-KIm 11 ikol:n , 	Disk . Can jam 

 Rarini , 	s/a 	('hema , 	Vii1-/\nkul 	, 	1 1 0-Data ry , PS-I)ei any 

D.ist.Puri. 

 Ganyricllmr, 	s/a 	Narahari, 	Vi Il-Deulamnirdy , 40--Pal Wj:iaTi 

P.S-.Banapur, 	Dist.Khurdn. 

 Mancjaraj, 	s/a 	Purusottam, 	Vi.] 1-Nimainoil u, 

PO-Dibyasinqhpur, 	P.S-Baiugaon, 	fist .Khurda . . . .7\ppl i ('ants. 

By the J\dvocates 	- 	M/s D.R.PaLnnilz & 

K. C. Pradhan. 

Vts. 

1 . 	Union of India , represented by its Genera 1 Manager, South 

Eastern Railway, Garden Reach, Ca]cutka-43. 

Divisional Railway Manager, South Eastern Railway, Khllrda 

Road Division, J\t/PO-Jatni, Khurda Road, DisL.Kliurcti. 

Senior Divisional Engineer (Co-ordinakar) , South Eastern 

Railway, Khurda, at/PO-Jatni, Khurda Road, Disk .Khurda * 

Senior 	Divisional 	Personnel 	Off i cnr, 	South 	Eastorn 

Railway, Khurda, it/PO-Jatni 	.......app. Pa rtins. 

	

By the Advocate 	- 	Mr.Ashok Mohanty. 

INO.A.NO.616 OF 1996 

1 . 	Ghanashyam Jeiia, aged about 44 years, s/a Pan'han i dh I Jcrin 

Nahaqhann Moharana, aged about 45 years sari of: Nalcn In 

Moha rana 

/\rakhita Jenri , aged about 45 years, s/n 101xiki lena 

Pandaha Swain, aged about: 52 years, son of (Hhindn Swa in 
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5. 	Dhaneswa r Jena, aged about 44 years, s/a Arjuna Jena 
6 . 	Shyam Jena , aged about Si years , son oF Cha ii na 

li a r e OF village Pidhapat:ria , 	PO-Alinkipada , 	PS-Dc I 1nga 
Dist.Puri. 

Kailash Moharana, aged about Sflyenrs, son ci Nnlirin 

Moharana, Vi li-Ranch PQ-Bernboi , PS-1)einnga, 1)ist:.Piiri.. 
Braja Nnynk, aged about: 53 years, son at Bnuri.n Nnyai' 

Parama Senapati , aged about: 51 years, s/a Mahnn Senapati 

Vii i-Tolapadn, PO-Ahakapada, PSfleianqn, Di si: . Pur I 
TO. Arakhi.t:a Snihi. , aged about: 53 years, Sen ci llhi; SthI 

V.ili_rfhenLnnn , PO-Gui.tnpnda , PS-Del atiga , 1)1 st:. Pi iii 

ii . Kslietrahrisi 	Sahoo, 	aged 	about 	35 years , 	s/n 
Iladibanclhu Snhoo, 	Viii/P0-Praharajpui, P. S-Dc 1.anga, 
Dist.Purj. 

 Nidhj 	Pradlian, 	aged 	about: 	51 	years, s/oPaqlin 
Pradhan, 	Viii: 	Panchupa to, P0-Gun lipada 
PS-Delanga, 	Dist.Puri. 

 Sudarn 	Sahoo , 	aged 	about: 	50 	years / snii 	1)1 	ITha tin 
Sahoo, 	At:-Dapur, 	P0-Bern boi, PS-Deianqa, 
District-purl. 

 Panchu 	Dain:i , 	aged 	about 	51 	years, son 	of 	Macinn 
Dnlai, 	]\t-Dapur 

 Somanath 	Pradhan, 	aged 	about 	51. 	yea rs, 	son 	of 
Ilursikesh 	Pradhan , 	7t:-tJdayapur,  , P0-Porn tiC) i 
PS-Delanga, 	Dist.Puri_ 

 Bauria 	Swain, 	aged 	about 	51. 	years, son 	of 	(Pimai 
Swain, 	At-Posal, 	PO-Hakapada, 
Disi: .Puri. 

 Dija 	Panda, 	aged 	about: 	51 	years, son 	of 	Copi 
Panda ,At 

1.8. Pha rat 	Parda , 	aged 	about: 	47 	yen  
110-Hera hoi. , 	PS-Delanq , 	Dist .Puri..  

19. BaJa 	Mohant:y ,aged 	about 	53 	years, 	son 	of 	Mndiiii 
Mohanty, 	At:-Sreepat:ipur, 	P0-Hakpada, PS- Dc'innqn 
Dist.Puri. 

''\ 	20. Karunakar Ma 1. lick, 	aged about 	52 years, 5(111 	of 	[ann 
Malik, 	At-Sadpacia, 	PO-liakpada, PS-lie lnncjn, 
Dist.Puri. 

21.. 1\chuta 	Jena, 	aged 	about 	45 	years, son 	of 	Mnni a 
Jena, 	?\t-Sreepatipur,  ,P0-Hakpada, PS-Delanqa, 

Dist.Puri. 

 Karunakar Chliatoi, 	aged 	about: 	45 	years, son 	ci 	lii ra 
Chhat:oi, 	1\t/110-Goiipada, 	J'S-Del.nnga , 	Dirt: .Pnri. 

 Paina 	Chandra 	Swni Ti ,a 	god 	about. 	53 	years, sen 	ci 

Anandn 	Swain, 	AL-Dapnr,  , 	PO-liarabni , 15-lie! ;nqn 

Di.st . Pu ri - 



-15-- 

Brundaban Mohapatra, aged about 53 y(,ars, son of 

Jagu Mohapatra, At-Sadpflda, P0-I kpnd, PS-flriang, 

1)1st .Pnri. 
Gopal Bank ,aged about: 52 years, floJ Of liii 

At/P0-Ilakpada, PS-I)elaflga, DiriCt:PUT.. 

Gou1 Khotai, aged about 53 years, son of Knnlini. 

Khotai, At-DakPada ps/P0_Delanga, Dist . Pun,. 

Prahalad Swai n, agd e about 44 years, son of Api ati 

Swa in , 	At:-Dokflnacll]a, 	
PS-Me la nyn , 	P( )-De l.a nga 

Mist . Purl 

28 . Nakula Pout: 
, aged about 44 years , son of 11 in;i flout: 

At-Pal I ,P0_PraharaJPur, PS-Delaflqa ,1)ist.Puri.. 

Prahalad Swain, aged about 48 y(-ars soil of' Ga 

Swa in, At-I)okanadUa, PS-Deiaflgfl , 1)1st. Purl.. 

Abhirnanfl Majhi, aged about 52 years 	on of Ar inn 

Majhi, 	At-GovindPur,  , PO-Depur, 	
P. 5-l)r4a11ga, 

1)1st .Puri. 

Apana Behera, aged about 45 years, 	on ni Jadti 

Behera, At-Dokanadufl, PS-Delanga, Distni_Ct-PulT. 

Appi 
1 ClOt S 

By the Advocate 	- 	Mr.  .1). P. Mba I sarni nt 

Vrs. 
Union of India, represented through General 

Manager, South Eastern Railway, Garden Prich, 

Calcutta-700 043. 
Divisional Railway Manager (P) , South bastern 

Railway, Khurda Road, 1)1st .Khurda. 

Di visional 	Personnel 	Off 1cm, 	
Snu 1:h 	Tas toni 

Railway, Kliurda Road, DistriCtK1111r 

PrSpofl(iCii I:s 

y the Advocate 	Mr .Attok 	ilriiit:y 

0' IN OA NO.670/96 

Sri Nepal 5/0 Prananath 

Sri. Pravakar /o Bhrarnar 
Both are of village Udi.giri, PO-Snndar.Pur, 

P.S-Tang', Dist.KhUrda. 

Meghana th s/o Chemanandan 

Vill-Nirna] mallu, po_DihyasiflghPr l  Dist .Khnrda. 

Sri Abhi s/o Bali 

Haghu s/o Bahadur 

Sri NakUl.fl s/o Bali 

Nos. 4 to 6 are of village 
DiiflCIir].fl, Pb-UI  

P .S_Khni.i1':Ote, Dist.flJ' 
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 Sri Sibonarayan Naik, 	s/o K.K.Naik 

 Sri Bidyac1har s/n Harihiswal, 

Nos. 	7 	mid 	S 	a ro 	ol 	vi 1 1a;e 	Sara l.a 	I nqli , 	N)--lr I di 

(Ilk)) ,t.S-Inf)ur, 	Ilisi: .Kluiirda 

 Sri Sikharo, 	s/n Jati 

 Sri Chakradhar s/n Gati 

Nos. 	9 	and 	10 	am 	of 	viliaqe 	Charidanpur, 

PO-Gnlahai , 	P.S-Janlcia, 	Dit.Khnrda. 

ii.. Sri. 	Gurulclin 	s/o 	Hirrì 

vill/PO-Golabal, 	P. S-dankia, 	I.)is L . Khu rdn. 

12 . Sri 	Ka i iasc) 	s/n 	Iladu 	village 	Jarnuna , 	P .0-Ar gui 

P5-Delang, 	Dist.Khurcia. 

 Sri 	T\rkitho 	s/n 	Nars.ingo, 	Vii. i-Porichabad ro, 

P.O-Dihyasi nghapur, 	P.S-.Dnnpur, 	D1.Klnirda. 

 Sri 	Kart 	k 	s/n 	13rundahari , 	Vii i -Tin I.ainwidai 

P .0-Beinpada , 	P. 5-Ranapur , 	D1s1 . khurcLi 

 Sri 	 Narayan 	 s/n 	 f.)Iinlnii 

Vi.. llage-Khnntapali , P .0-Kurnarango , 	P. 5-flanalil I. 

fist .Khurda. 

 Sri 	Pan(Iavo 	s/n 	Iladii , 	v i 1 1 -DoT. ainund a i. 

11 .0-Beinpada, 	P.S .-Bannpiit,Dist: .Khurda. 

 Sri Guliak 1 	s/n Ranko 

 Sri Lakhanri s/n Biswanath 

 Sri Denama n s/n Kunjo 

Nos. 	17 	to 	19 	are 	of 	village 	Aiiku I, P .0-13e1.npada 

P . S-Ba iuqann , 	Di st . Kliurda 

 Sri 	Ha Mm 	s/n 	IIoLt;o, 	Viii  -Mi.inctai o, 

P. 0-Kalupadayha 	, 	P . S-Tang i, 	His L. T0iiirda. 

 Sri Sidheswar s/n Kulamani 

 Sri Sara tha s/n Haribandhu 

Nns 	21 	and 	22 	are 	of- 	vi....1 	je/PO-Colaba I. 

PS-Jankia ,l)ist.Khurda. 

 Sri Bnurihandhu s/njudhisti.r 

 Sri Kagaju s/n Ranica 

\ 	•.\\  Sri Kesab s/n Kularnani 

Nos. 	23 	to 	25 	are 	of 	village 	Kurnbhi rapada 

i>.O-Si.nyhisarn, 	P.S-Panptlr, 	I)i.sI: .Kliurda 

 Sri Bichitrananda s/oChema 

Vi11a.ye-Niiiiaima1iU , P .O-Dibyasincjhapur, 

P.S-Baluganfl, 	Dist.Khurda. 

 Sri Trinatha s/n Markanda 

Villnge-Udaigiri, 	P .0-Sundarplir, 	P. S-Tanyi, 

fist .Khurdn. 

 Sri 	liazari 	s/n 	fli.shnu 

Vi.1]age-l3orad 	,P.S-Pnnapur, 	1.)isL.PIlIJrdrl. 

 Sri 	1graLn 	s/n 	sudarsan, 	Vi 1 I -ln.ad I 

P. S-Banpiir , fist. Khurda 
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30. Sri 	Dhnbni. 	s/o 	Biro, 	viii 10-raiasingh, 

P .()-Uor id I qliat, P.S. -Unnapur 1)1st .Khnrdn. 

wiyai ILlUi() 	/lIuii 

	

village 	'Iurya5fl1JIi, 	J).0_I)(ii1(F 	, 	I' .S Pitijnit 

Dist.Khurda. 

Sri 	Kambo 	5/0 	Gouranga, 	Viii je-Ud I yapilt 

P.0-SundarPl1r, P.S-Tangi, Dist.KhUtda. 

Sri 'l'rinath s/o Krishna 

Sri Dasarathl, s/oSikharO 

nos. 33 and 34 are of villageUc1r)Gn1 

p.o-Sundarpur, p.s_Tangi,DiSt.Khh1rd a. 

Sri 	Laxmidhar 	s/o 	Bannrflbat, 	Vi. t i-Uclayaq N i 

P. 0-SundarPur , P. 5-Tangi, Khurda. 

Sri Bouria 5/0 Pancho 

Sri Kbetra s/o Bharat 

Both are of village Paiduapa lii ,P .0-Paldnapa 111, 

P. S-Khai.ikOt , Dist .Ganjam. 

Sri Fagu, S/0 Prahaliad 
v1ll/POSinyh Berhampur, P. S-Delanq ,1)15I: . Kinir da. 

Sri 	Natabar 	/o 	Shyam 	Vti-fli iiqada, 

P .O-Andhaipalil , P. S-Bhadrak , P1st. Ba I as,ir 

present Bhadra. 

Sri 	Phaskar 	s/oBandha, 	Vii.iUcl inyaq in, 

P . 0-Sundarpur, P . S-Tangi , F) is L . Khurda 

Sri GokulO, s/o l3isnoo, 
Vi1l/pO-Bo1ad1 han kundo, P .S-BaflapillT, Di st ,Klnitdfl. 

Sri flurshi s/o Iladu 

Sri Chandra s/o Murali 

	

Nos. 42 afl(i 43 are of viliage/P0 n 	J-rad Ha rikundo, 

P .S-Banaplir , Disk .KhurclTI 

All 	the -11 ,pljcants are rekrenchfll Ca sna 1 /1nuij nna iy 

Labourers working under PWI bnl.nng I nj tx, Ihni:d'i 

Road , Ka I upaclagliak1 Ba luyaofl , Rmnbha , Gorakhana th 

CAP, TAP Units in Khurda Road Division in S.R.Riy. 
Aj 'p l_ cant: 

By the Advocates 	- M/s 	Plan 	Ray, 

C . Choudhi1Y ,S S .  Pa kna i k, 

5 Mcli an I y 

Vrs. 

1 . 	Union 	of 	India , 	represOlitod 	th rnujh 	(nflrll 

Manager, S.E .Rail way, Garden Reach , CalcutLi - (West 

Brnyal) 
Divisional Railway Manager, Soul:h Rasfltfl 	i 

Khiirda Road Division, at/PO_Jattli , H I s1 
.Rhiirclri. 

Senior Divislonal 
pqjnecr (C00  liiritnr ) 

	

Soil II 	Ba t rn 	Ba I 1 way , 	B hi tal a 	ID > ii 

At/PO-Ja tn 1 ,Dist: . Kim rda. 
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4 	Senior 1)ivis i.ona 1 Personnel Officer 

Son th En stern Rn .1 iway, Khu r(la Road ,T\t/PO-,Ja Ln i 
t)istrict-Khurda. 

• 

By the Advocate - 	Mr /\sliok Mohan ty. 

IN OAN(). 772/96 

Dolagob.inda Mahapatra , aged about: 19 years, 5011 of 
late Madan Mohapatra , Vii! -Palepuri , 

P. S-Kujariqa, P1st. Jaga tS inghpiir. 

Harlhara Sahoo , aged about 4() years, s/n Info 
Mathurananda Salloo, 	at present \! iii -Rang i 	511 

P .O-Jhumari, P.S-Pa.radeep, 1)1st .Jagatsinqhpur 

ppi lean f: s 

By the Advocates 	- 	m/s l)ebarnj Pay, 
SK.1farik & 

A . K Na i k 
Vrs. 

Union of 	India, 	represented through 	Gonera 1 
Mann ger, 

South Eastern Railway, 

Garden Reach, Caicutta-48. 

Divisional Railway Manager (Personnel) 

Khurda Road, South Eastern Railway, 

Dist.Khurda (Jatani Divn.) 	...Respoiidents. 

By 	the 	/\dvocate 	- 	Mr .T\rliok 	Molsinty 

\' 	) 
IN OA NO.793/96 

 Jambu, 	aged about 45 years, 	son of Nanda 
At-Jamuna,P.O-Arqui, 	P.S-Delang,Dist.Puri. 

 Madan, 	aged 	about 	46 	years, 	son 	of 	/\nnina, 
At-Jarnuna , P .0-Argul , P. S-Deiang , 	P1st . Purl 

 Avi , 	aged 	about: 	46 	years, 	son 	of 	i"Wittv  
At-Jamuna,P.0-.Argul,Dist.Puri. 

 Padan , 	aged 	about 	50 	years, 	son 	nfl 	Kuinman i 
/\t-Jamuna, P.O. -1\rgul, 	1)i.st. Purl. 

 Bela, 	aged 	about 	44 	years, 	son 	of 	Snilkar, 

At-Jamuna, 	P.O-Arqul,Dlst.Puri. 

 Pravakar, 	aged 	44 	years, 	son 	of 	C}iakmndhar, 

At/PO-Tirmal ,Via-Bajpur, 	P.S-Jatni ,Dint: .Kburda. 

 ITrusl,aged 	about 	4 	years, 	s/n 

A L/ P0-i I nan 1, I'. S -J a tn i , I) is 1: . Kliii rd a. 

 Durga 	Charan ,aged 	about 	46 	years, 	s'n 	of 	Pankar, 

At/PO-Tirmal ,Via-Ba jpur, 	P. s-Jn tni ,1) 1st: .Kliurcla. 
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Kelu ,aged 	about 	50 	years, 	son 	of 	!3haqabnt 

At/PO-Tlrma]. ,Via-T3api.ir,P.S-Jatnl, Di stri.ctn-Khurda. 

Sadei. , 	aged 	about: 	44 	years, 	son 	of 	Dana 

At/P0-Ttrnn11 ,Via-ljnr,P.S-Jrit:tli. ,I)I nL.Klitir*i. 

Kelu, aged 50 years, son of Nidh.i , AL/PO--T.i.ruin I 

Via-Ba jpur , P. S-Ja tni , 1)1st .Khurcla 

Jogi ,aqed 	about 	45 	years, 	son 	of 	Plnahnn.i. 

At/PO-Tirmal ,Vjn-Ba jpu r, P. S-Jat:n i. , P Ls trict-KIiu rda, 

J3liagyadhar, aged about 47 years, son of 	anr 

J\t-Daraarr 

P . 0-Argu 1 ,V1 n-Ba jpur, P. S-Ja Lni , [) i SI: . thu rda. 

Krushnn , aged about 40 years, son of LoLa ii a I:h 

At-Ranipur,  

I3haskar, 	nc;od 	abon t; 	45 	years, 	son 	of 	Kiih 1: 

At-Peflapinjarl,P.0Ti rmnl.,P.S-EaLni ,fli sI:.Khi.udi * 

Sudhakar, aged about: 44 years, son of Natu I' 

At-Benapanjari , P .0-Tirmal. , P. S-Ja tn i , I)i. s 1:. Khii rda. 

Dnitari ,nged 	about 	45 	years, 	50fl 	Of 

I3nnainali ,At:13enapafljar1,P.0 -Ti 1mai , I S-JaI:n i  

hurda. 

Aparti ,aged about 45 years, 	son of TicanaLli, 

At-Manitri, P.0-Goradin, Dist,Puri. 

7\rata, 	acj od 	abou t 	40 	yearn, 	son 

Banarnali ,At-Manitrl, P .0-Goradin,  

Bhuja , 	aged 	about 	45 	years, 	non 	of 	(g.i. 

At-Manigri, P.0-Goradia, Dist.Puni. 

1-lain, 	aged 	about 	30 	years, 	son 	of 	Par !aba 

AL-Ilaripur, P.0-Argul P.S-Jatni,Dd .thiirda. 

J\parti ,aged 	about 	45 	years, 	son 	nC 

Banamali ,T\t-Mnntr1, P .0-Goraclia, 1) nI: . Piir I 

Arat;a 	aged 	about 	45 	years, 	foln 	ol 	P11 a 

At-Manitirl ,P .0-Goradi.a, Dist . Purl. 

Sankara, aged about 44 years, son of tohora, 

At-Rengain 	Pa Lna , 	P .0-God i pu Lma Li a pada 

P.S-Deianga, Dist.Purl. 

Bharata ,aged 	about 	42 	years, 	5 n 	of 	Arjiia, 

At-Barana, P .0-Argul , P. S-Jatnl , Dis L . 1hiirda. 

Sarat, 	aged 	about 	44 	years, 	son 	of 	'ni ni, 

At-Barana, F .0-Argul ,P .S-Jatni ,DisI: .t:hurda 

Paha ii ,aged 	about 	46 	years, 	son 	of 	Moha fl 

	

At-Bisipada, 	 P. 0-Ti flflfl ,Via -ha pn r 

P.S-Jatni ,DisL.Khurda.. 

Na rendri , 	a god a hon I: 44 y e n vs , 	non of Li 1 c r 

A1:-Tirnia]. 	 P .0-Ti ruin I , Via- hi 

P.S-Jat:ni,DistKhurdn ........ .. Applic.fl 

By I:hn Advocates 	- 	M/n 	Il'.1a1:1:1 I 

jr".(' I u a Hi an 
I.i1. 	IJini I 1. 
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Vrs. 

lJnior 	rniha, 	rrpt 'r'nt ('(I  1)7 	i I 1' 	 r1rJ - 

)I1t.}1 	1)str1) 	10i !wiy, 	 j'ic'j, 	:ifriit I! --1 

Divisional. Railway Manaqer, SLtb Rast:rr,i Pa i way, 

Khurda 	ll'cI 	1)tvif;ion, 	At:/P0-JalTrIi , 	urda 	Ilid 
Di St. Khurc3n 

Senior I)[visiona I 	Enqineer 	(Co--nirti nator ) , 	SnuLli 
Eastern Ra 1 Iway , Khurda, AL/PO-in I: n I , khuid 	Pond 
flist-Khurda.. 

Senior I)i..visiona1 Personnel Officn,: , S-uth naslntn 

Railway, Khii rcla , AL/PO-Jatni ........ 	ponci'n Ls 

/\clvoca to for 1pnh1(ien ts Hr. /\sliol: MclinFy 

IN OA N0.801 OF 1996 

Ranka Moha taray , aged about 51 yna rs , 5011 n1 1 nIl:, 

Kubera 	Mahatray,  , 	Village-Ja jpur , P .0-Ni.rn'rn rpii 

Dist.Khurdn. 

Mathura. Martha, aged about 51 yea i s , soil 0$: I i to 

Prabhakar 	Martha, 	Village-Jajpnr ,  , PO-Nirnirn spur 

P .S-JanIia ,Dist .Khurda. 

Ilikram PrmUian,aqed about: 45 yriry ,mm e d 	lalf,  

Iswa.ra 	P radhan , 	V.illaqe-Jajpu r , P . fl-Ni ra lcntpu : 

P. S-Jankia, District-Khurda. 

Dhani M-irtlia, aged about: 55 year:;, swi of lit- 

Dibakara 	Martha, 	Villae-Jajput , P .0-N i ritn r pin 

P.S-Jankia, Dist.KhurcIa. 

Ri jadhan Pradhan , 	aged about .....enrs , 	soil 	ol 

Maheswrir 	Pradhan , 	At-Ja jpnr , P. 0--N irat;lrpu r, 

Dist.Khurda. 

Hari Sahu,iyed about 47 years, son of late Pa I:hani 

Sahu, At-Jajpur,P.O-Nirakarpur,P.S--Jankia., 1)1st:.. 

Khurda. 

Sikhar Pradhan,aged about 46 years, son of Phikari 

Pradhan , 	At-Ja jpur , P .0-Nirakarpu r , 	P. Smiank bTl 

District-Khurda. 

Upendra Das, aged about .....years, son n 	late 

Kularnani.. 	Das , 	AL-Jajpur, 	P.(.)-Ni raLi rpnr 

P.S-Jankia ,District-Jajpur. 

Dusasan Mahataray ,a ged about 54 years, r-;on of ] aL° 

Rhaba 	Mahataray, 	T\t-Ja j put , P .0-Ni ra I;alpnr, 

P.5- .3ank1: , District:-Khurcla 

Dtuilia Mahitaray, aged about 53 years, son oF lat:' 

Poha ii 	Hahn tray , 	Al--i a jpur.  

P.S-JKankia, I)isL.IHilvda. 

\ 
f'\ \  .\ 
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Il . 3a Inciha rni 	Mohnipn Lrni , aged 	about: ....yr a r  

bliojiani 	1ohtpa Lrni , 	AL-Jnijpur, 	1 	0_Nii:aI;;iT1.)lr, 

P.S-Jankia, 	Dist.Khurda. 

 Padan 	MohriLlrfly,fl(Jfl(1 	about:. 	48 	y''ars, 	son 	of 	lni- e 

13harat 	M;ihat:arny, 	Vi.1ince-Jaj})uir, P.O-Nirnl;ilrf)l1T 

P .S-Jnirik in , I)ist:ricL-Khurda. 

 Snrancjaclhnr 	Dhniucli ns:i nqri , 	ngd 	ahol L 	5- 1- 	yenr 	, 

of 	lat.e 	Udlyannutli 	11)hnu(3 Li nsincp 	, 	AL/PO-ilni I pii 

Via-S 1nqn)i1r, 	P.S-Jnnki a ,1)isL .Khuida 

 Sri 	Gobadliar 	Pradhan ,acjed 	about  

late 	Narnyan 	Pracihari, 	AL-Rangntn , 

P . S-Jan kin , 	Dlstrict:---Khllrda 

 Knihalya 	amantaray, 	aged 	about 	SI 	nr 	)n 

late 	1n11qu1i 	Snant:aray, 	I i.aq-Pninn hi ii, 

P.O-Dornnb11ai , 	P.S-Jank in ,I)istricH(hIlrtia 

 Gandhi 	Mnnqaraj , 	njcd 	about 	51. 	ynrm , 	;on 	of 

Tokanat:h 	Manqara i, 	A:-Earnnbi ii ,p.O-l)omaiahI:li 

P. S-Jankir , 	D is t . Kliurdn 

 iacjannath 	•ilias 	Jocjl 	iiarlchanan, 

son 	of 	Indramani 	Pa ri 	Cha ndan 

A L-Rarna hill , P . 0-Dornana him a 1,  

Dlst.Khnrda. 

18 . /\dhu 	Gurna n s i nqn , 	aged 	about 	4 P 	yen  

Balahhaclra 	Gumansinga , 	AL-Jankhi , 

PO/PS-Jank i.n ,District-KhUrdrl 

 Dhaneswar 	Srichandnn , niqed 	about 	'11 	yen rs , 	soil 	of 

late 	Unli 	Srichandan, 	Vii I i 	o-3mik in 

Nuagaon , P .O/PS-Jankin ,Dist: .Thurc1ni * 

 Bhamar Gumnins inga , 	aged 	ahon t 	49 	yea re , 	soil 	of 	11 to 

13a labha d ra 	Gurnans ingn, 	AL-in uk in 	TI' i a q non 

p0/PS-dank in, 	Di. s tr ic t-Khurda 	. . . . 7\pl 1 Ol I! 

Ily 	Lime 	A(1V001L05 	U/s 	P .(.MoIi;1ut In 

13.8. l.oy 

Vrs. 

I. Union of India, represented 1ii:ouig1i 0oT1'rnl 

Manager, 
(ardnn Rca.:h, Ca toil I 

OUUL!1 	iD- 	''''--'' 	,----,-.- - 

	

2. 	Divisional Railway Manager (Persona ii 

Khurda Road, South Eastern Railway, Dstrl° 

(Jatni Division) .......Respol 

By the Advocates - 

IN OA t'K).811t96 
Pnnoi 

V ia-Ba j p11 r, P . S --3 a In I ,I) I s I: . Khu rd a 

By the Ad c;oc 1 to * I 

Vrs. 

	

1. 	Union of 1 ad i fl , 
Sou Lii In C I: 'rn Pa i. 1 wa ' , Pa 

PlIn rda 
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Divisional 	Railway Manag( 	South 	K3stern 	Railway, 

Khurda Road Division, 	t/PO-Jatni, Khurda Road. 

Senior 	Divisional 	Engineer 	(Co-ordi.nator), 	south 

Eastern 	Railway, 	Khurda, 	1\t/PO-Jatni, 	Khurda 	Road, 

Dist-Khurda. 

SeniorDivisi.ona] 	Personnel 	Officer, 	South 	RasLeru 

Railway,Khurda, 	At/PO-Jatni. ..... RespondenLs 

By the Advocates - Mr.Ashok Mohaiity. 

IN O.A. 	NO.862/96 

Sri 	Bira 	5/0 	Mahi, 	viilage-Barada,P.O-Baradai 

p.S-Sadaro,I)ist.Dhenkaflal. 

Sri 	Pandab 	s/o 	Landa, 	viii_Genyutia,P.O-CencJUt1a, 

P.S-Sadaro, 	Dist.Dhenkanal. 

Sri 	£4illu, 	s/o 	Chaitan, 	Vill-Gurujanga., 

P.0-Gengutia, 	P.S-Sadaro, 	Dist.Dhenkanal. 

Sri 	2\rkhito, 	s/o 	Bouria, 	villaye-Derasi.flgh 

Kankaclapal,P.S-SadarOs 	Dist.Dhenkanal. 

Bhaskara 	s/o 	Brundaban, 	Viil-Derasingh 

Kankadpal,P.S-Sadaro, Dist.Dhenkanal. 

Bikrama 	s/oGandu, 	vill-Gengutia, 	P.0-Gengutia, 

P.S-Sadaro, 	Dist. .Dhenkanal. 

Bhramara s/o Sudarsan, Vill-Gengutia, 	P.0-Gerigutia, 

P.S_Sadaro,Dist.Dheflkaflal. 

Benudhar 	s/o 	Uchhab, 	Vill-Rasasiflqh, 	P.O-Bel.opa.da, 

P.S-Sadaro, 	Dist.Dhenkanal. 

Golekha, 	son 	of 	Gandu, 	vIll-RaSaSiflyh, 

P.0-Belopada, P.S-Sadaro, Dist.Dhenkanal. 

Golekha, 	son 	of 	Budhia, 	vill-Gengutia, 

P.0-Gengutia, 	P.S-Sadaro, 	Dist.Dhenkanal. 

Gouranga 	s/o 	Dayanidhi, 	vill-Sarata, 	P.O-Gundei, 

P.S-Sadaro, 	Dist.Dhenkanal. 

Bhoieswar 	s/o 	Ananta 	Vill/PO-Barada, 	
P.S-Sadaro, 

Dist.Dhenkanal. 

Bhramara s/o Sanatana,Vill*Jonhita 	a, 	
P. .O-T3arada, 

P.S-Sadaro, 	Dist.Dhenkanal. 

Jambeswar s/o Krushna, Vii1-Jonhitaiia, 	P.0-13aracla, 

P.S-Sadaro, 	Dist.Dhenkanal. 

Gauranga, 	s/o 	Banarnali, 	
Vjll-GeiigULla, 

P.0-Gengutia, 	p.S-Sadaro, 	Dist.Dhenkanal. 

Rajiba 	s/o 	Nata 	Vill_TentUliaPada, 	
P.0-Baulpur, 

P.S-Sadaro, 	Dist.Dhenkanal. 

Satura 	s/o 	Kurupa, 	Vill-Barada, 	
P.O-Barada, 

p.S-Sadaro, 	Dist.Dhenkanal. 

Madhu 	s/o 	Bajia, 	Viii -Baradi, 	
P .0-Ba ta.da, 

p.S-Sadaro, 	Dist.Dhenkanal. 
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Fakira 	s/o 	Dhaclak, 	V.i1iage-Batl ,P .0-Barada, 

p.S-Sadaro, Dist.Dhellkaflal. 

Aparti1 	s/oDhadi.a, 	Viil-l3arada, 	P.0-Barada, 

p.S-Sadaro, Dist.Dheflkanal. 
Sadanarida s/o Kashi, Vi11_TefltU11aP1h]41n1 

p.S-Sadaro, Dist.1)heflkanal. 
Rahita s/o Kanhu, Vtll/PO_Ekaghar_11araIt 

p.S-Sadaro, Dist.Dheflkaflal. 

Baraja slo Bhagabat, Vi]i-Barada, 	P.O-Barada, 

P.S-Sad,aro,i)ist.D~i(-iik,i iial- 

Chaina, 	s/o 	Nidhia, 	vill-Barada, 	p.0-Baracla, 

p.S-Sadaro, Dist . Dheflkaflai. 
Sikhara s/o Saita, vii_GeflgUt1a, pO-GeflqUt1a, 

p.S-Sadaro, Dist.DheflkaflaL 
Kumara s/o Trilochan, Vi1I1-Mahadi1, P.O-Belapada, 

P.S-Sadaro, Dist.Dheflkaflal. 

Pitabash 	s/o 	han, 	vi11-Barad1, 	P.O-Datada, 

p.S-Sadaro, Dist.Dhenkafla l. 

28. Sapana, 	s/o 	rjiina1 	vill-Mahadia, 

P.O._BelaPada,P.Sar0, h 1a 

Bikala, s/o Bajia, 	
j11_GengUta: P.O-GenYUtia, 

p.S-Sadaro, DIst.Dhenkanal. 

Golekha, 	
/o Di, Vi11!Genyutla, P.O-Geflrn9ut, 

p.S-Sadaro, Dist.Dheflkanal. 

Raja 	 5/0 	
Bnn1, 

P .S-Sadaro, 

Dist .Dhenkaflal. 
s/oTunt, 	 VillGOd1d1, 

DambarU(ih  
p.0_Balaramptasad, p.S-Sadaro, Dist.Dh0flkaT1. 

Fakira s/o Gandu, 	
11Gefl9Ut1a, P.O-Gefl9flt1i 

p.S-Sadar, Dist.Dhenkanab 
Bhima, s/o MittU, Vi11-G0(1d, P .O_Ba1arfl1T1Pta51 

p.5--Sadar, Dist.Dheflka. 

Sri 	 DhanesWar 	 s/o 	 chuLa, 

j11/pQ_)oghania_BaiatamPtasl 	 P. S-Sadar, 

Dist.Dheflkaflal. 

Sri 	Kailash 	5/0 	Chaitana, 	Vi11Gefl91-0, 

P.O-GCflYUt1ai P .S-Sadar, I)i sh .Dhenlcaflal. 

Sana 5/0 
KandUra, ViliGenciUtta, p.O_.Genyut: 

p.S-Saclar, 1)1st. Dheflkaflal. 

Sudhakara s/o 
Kunja, Vill_Odapada, P .O-fl10d01 Road, 

p.5-Saclar, DIst.Dheflkaflal. 
Akura s/o upendra Vi11_Jonhita1la, 

p.0-Barada 

p.S-Sadar, D1st.Dhenkana]. 

Krushfla 	s/o 	Makunda, 	
jl1_KOLagara, 

P .O_Kontiaput;aIflt P . -Sadar, Dist 
. Dhenkflfl-'-. 

Hadoo son of Kashi 

vi11_GUraPa111,0_Bjtl 
P.S-Rarnbha, DjsL.Gafljflfh. 
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Nalu, son of Gopi, Vili-Haripur, P.0-Haripur Sason, 

P.S-Tangi, Dist.Khurda. 
Charana s/o Donal, Vili-Haripur,P.O-HariPUr Sason, 

P.S-Ta nyi,l)ist.KhllrdFI. 
Saratha, s@/o i3nrichnnidlit, V dl-IIiri pur, P.0-hr ipi:ir 

Sason, P.S-Tangi,DisL.KhlUtda. 

Rajo s/oPrahallad, Vi.li-Haripur,P.0-IlaripUr Sason, 

P.S-Tanqi,DiSt.KhUr(Ia. 
Jogi 5/0 Banchha, Vill-Uari pur , P .0-hlaripur Sasan, 

P.S-Tangi ,Dist.Khurcla. 
Laxmidhar S/o Am jha, Viii -Nnyapa nn, P .0-1la ri pur 

Sasan, P .S-Tangi, Via-GangaciharpUr, Dist . Khurda. 

Kulamani 	s/o 	Ananda, 	vii1-1Iaripur,P.0Hat1PUr 

Sasan, P.S-Tangi,Dist.KhUrda. 
Dinabandhu s/oHadu Vili-Haripur,P.OHariPur Sasan, 

P. S-Tangi ,1)ist. Khurda. 

Trinath 	s/o 	Ananatdi, 	Vii 1.-ha ripur , P .0-lIar pur 

Sasan, P.S-Tanqi,DISL.KhUrcla. 
Surenc1ra s/o Sanatan, Vili-Udig I r i , P .0-Suncloepur, 

P. S-Tangi ,Dist . Khurda. 
Sachi s/o Natabar vill-Udigari, P.O-Sundaeput, 

P.S-Tangi,DiSt:..KhUtda. 
Gourancja, s/o Natahara v1il_Udiyar1,P.0ndaePUr, 

P.S-Tang1,DiSt:.Khil1Cd. 
Laxmidhar S/oPurna , viii-Sadanio I. , P .0-Sa ango 

P.S-Delang, Dist.Puri. 

Indramani 	 s/o 	 Kanhu 

viil_MangaipUt,P.0Man9aJ.PUr ,P.S-Sdaro, 

Dist.Dhenkaflal. 
Ramo s/oFlnantho, Vili_Uaripur,P.011ariPur Sasan, 

P.S-Tangi ,Disthurda. 

Bharnaro, 	 s/o 	 J,okanath, 

Vill/PO-Haripur, P. S-Tanyi, Dist. Khurda..Appl:icafltS 

By the Advocate 	- M r.D.R.Patnflhlc 

 
vrs. 

Union of 	India, 	represented 	by its General Mana.301, 

South Eastrn Railway, Garden Reach, Calcutta-43. 

 
Divisional Railway Manager, 	South 	Eastern Railway, 

Khurda 	Road 	U iv is ion, 	At/PO-Ja Lii i, 	Khii rdri 	Road, 

Dist-Khurdla. 

 Senior 	Dvisioflai 	Engineer 	(Co-ordinator) , 	South 

Eastern 	Railway ,Khurda, 	AL/PO-Ja tni ,Khurda 	Road, 

Dist .Khurcla. 

 Senior Divisional 	personnel Officer, 	South 	Eastern 

Railway,KhUrda, 	At/p0_Jatni,DiSL.1thUr 	..... 

Respondents  
By the Advocate 	- 	Mr.Ashok Mohanty 
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IN O.A.NO.863/96 

Banchha 	 s/o 	 Raqhu, 
At-1\niajori , P .O-Tirk1. , Via-ftzeptir:, P -Kanas 
Dist. Purl. 
Kapilo s/o Kelo 

Jogi s/oRama 

Braja s/o Jajannath 

Gohinda s/o Chakara 

All are of Viil/PO/Vja/PS/Djst.purj. 
By theAdvocate 	- 	Mr.fl.R.Patnaik 
Vrs. 

Union of India, represented by its General Manaqer, 
South Eastern Railway, Garden Reach, Ca1cutt:.i-43 
(w.B.). 

Divisional Railway Manager, South Eastern Railway, 
Khurda Road Division,At/PO-Jatni, Khurda Road, 
Dist .Khurda. 

Senior Divisional Engineer (Co-ord.inator), South 
Eastern Railway, Khurda, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 
Senior Divisional Personnel Off i.cer, South Ra:;Lcrn 
Railway, KhurdaAt/PO-Jatni , Dist . Khurda 

.Respondents 
By the Advocate 	- Mr.Ashok Mohanty 

IN OA N0.864/96 

Sankar 	Behera, 	s/o 	late 	Bidyacihar 	Behera, 
Village-Deulabasta, P.0-Arugula, Dist.Puri .... Applicant 

By the Advocate - N/s D.r.Patnaik 
K.C.Praclhan & 
M.K.Khuntia. 

Vrs. 
1. Union of India, represented by its General Manager, 

South Eastern Railway, Garden Reach, Calcutta--43 

Divisional Railway Manager, South Eastern Railway, 

Khurda Road Division, At/PO-Jatni, Khurda Road. 
Senior Divisional Engineer (Co-ordinator), South 
Eastern Railway, Khurda, At/PO-Jatni, Khurda P011(1, 

Dist .Khurda. 
Senior Divisional Personnel. Officer, South Eastern 
Railway, Khurda,At/PO-Jatni,Dist.Khurda. 

Respondon L 

By the Advocate 	Mr. Ashok Mohanty 
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IN OA NO.912/96 

Krishna Chandra Swain, aged about 48 years, son of late 
Duryodhan 	 Swain , 	 AL Tangi , P. O-Tamaqricla 
P.S-Tangi ,I)ist.Cuttack 

Applicant: 

By theAdvocate - M/s D.Mohanty, 

K.M.Sainal, 13.K.Rjswal, 
K. Jenka & U .I . Sam;il 

Vrs. 

Government of India, represenLed through General 

Manager, South Eastern Railway, At-Garden Reach, 
Calcutta -48 

Divisional Railway Manager (Peronnel), KliurclaRoad, 

South Eastern Railway, At/PO-Khurda Road (Jatani 

Division) , Dist .Khurda .....Respondents 

By theAdvocate - Mr.I\shok Mohanty 

IN OA NO.924/96 

Jalandhar Champati, aged about 42 years, son of 

Banchanidhi Charnpati, At/PO-Motari, Dist.Puri. 

Chakraclhar, aged about 39 years, son of Kubera, 

At/PO-Motari, Dist.Puri. 

Subala, 	aged 	about 	37 	years, 

At-Jamukholi,P.O-Panchacjaon, District-Purl. 

Ganesh, aged about 34 years, son of Nakula, 

Dist.Puri. 

Bhaskar, aged about 38 years, son of Athancja, 

At/PO-Gada Motari, District-Puri.  

Laxim Khan, aged about 41 years, son of Sardar 

Khan, At/PO-Motari, Dist.Puri. 
Jumma Khan,aged about 37 years, son of Marisur Khan, 

At/PO-Motari, Dist.Puri. 
Kabi, aged about 35 years, son of Laxman, 

1)1st. Purl. 
Ghana, aged about 42 years, son of Sananda, 

At-Panchapalli, P.0-Retang, Dist.Puri. 
Surendi:a aged about 36 years, son of (Thanashyam, 

At/PO-Retang, Dist.Puri. 

Puma, 	aged about 31 years, 	son of Pasti, 

At-Ankol. ,P.O-Motnri ,I)lst: .Pnri. 

Laxmidhnr, 	aged 	about 	.34 	yn rn , 	5/0 

Panu ,AL/PO-Ghodradia, Distnict:-Puni. 

Puma , 	aged 	about 	37 	yrns , 	son 	of 	Ta ju 

At/PO-Kanti, Dist.Puri. 
Netra, aged about 37 years, 	son of Brunda, 

D i s t . Purl. 
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Jogi, 	aged about 33 years, 	
son of Golekh, 

Dist .Puri. 
Saraba, aged about 36  years, Sofl of Keilu,DiSt.P1,lrl. 

Han, aged about 35 years, son of Sadhu, at 

Haripur, BirapurUSOttamP1r, Dist.PUrL. 

Kailash, aged about 39 years, SOTI of Diqa, at 

Panchapalli,P.0.-RetaJ8 Dist.PUni. 
Naran, aged about 34 years, son of Banchanicihi, 

Dist .Puni. 
Linga, aged about 33 years, son of Binod, at 

GobindaPun, P. o-DepUrSaSafli Dist . Purl. 

Dasarathi, aged about 37 years, son of Subal, 

At_PanchaPa11i,P.O_tl1cjl Dist.PUr]. 
Gangadhari aged about 36 years, Son of Kusuil, 

At_UariPUr,P.0_BiPu150tt 1r t  

BatakruShfla 	Nayak, 	aged 	about 	
35 	yeats, 

At_panChEIPPalif P.0-Retarly, Dlst.PUr1. 
Applicants 

- 	Mr .D .P . DhalsaIUaflt. 
LLIt 

Vrs. 
Union of India, represented through General 
Manager, South Eastern Railway, (ar(iefl Roach, 

Ca1cUtt70 043. 
Divisional- paiiway Manager (P), 
South Eastern Railway, Khurda Road, hisL .Khurdfl 

Divisional Personnel Officer, south Eastern 

Railway, Khurda Road, Dist.KhUrda .....Respondents 

By the Advocate 	Mr.AShol Mohanty. 

IN OA NO.932 OF 1996  

Narayafl Harichandafl,aged about 45 y 	 T1 of 

Jagabandhu 	 Harichandan, 	 tKu'i Ia 

SamantaraPur , P .0_NirakarpUt ,P . S-Jankia, DisLrictKl
1r da 

... K,C M
Applican 

s 	

t 

By the Advocates 	- 	
M/.ohapatrn 

B..b.Ray & 
5.1' .Dhal 

Union of India, re}?teseflbed through General. 

Manager, South Eastern Railway, Garden Reach, 

Calcutta. 
Divisional Railway Manager (Personnel), KhurcIa 

Road, South Eastern Railway, D1sL.KhUrda (Jat.ni 
R0spofldcflt5 

Division)  
By the Advoc:a ic -- Mr . Ashnk Moha n Ly 

: 	 r" 
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SOMNAT1ISON, VlC--CE11\iRMAN 

This 	ha LcIì 01 	Ii It o'ii  

I I 	I )<'rfl 	I 	 0 I Ii 	I'l I i 	1i, 	I I 	 III I I 

placed and the pi:ayers ma(o Iiy lirm i it 	1 	/\ppi 	rr 	ïfl 

also substantial ly the samo. l.lie lea rio 	nnnnl 	 I1i 

petitioners appe iring iii OA 	1131/96 m 	()i 	 fl[( 

argued the m.sttet: at length. The Lr'nrn"il n'nnn'I 	np"' mr ng 

for 	the petitioners in o thor on son I in on a(1'  

submissions made by the learned counse1 	or t:Iir 1)01:1 11 oners 

in 01k No.481/96 and 01k No.439/96. in VijnY oF the nI'nvn , one 

order will cover these fi lI:en Canon, 	'I'hn (ii 	of' 	')A 

481/96 and 01k 439/96 have to be rcierrod In Ilini, 

2. 	 In 01k No. 481 /96 there nm 	1,1)1 j' 1 

Ti-icy state that they were casual I qbouyni n niudnu IrmannnL 

1ay Inspectors belonging to Somfwta , Oni'hnuipiir , TIamblin and 

Khurda Road Units. They had worked as oniuia 1, workers lrein 

1967-68 	to 	1972-73. 	Assist:nnt 	1':nninr'" ,S.5110 I Juno, 

Perlianipur, 	prepnre(1 	a 	son i.ouiJ:.y 	lint: 	ol 	cn';iun 1 	I ih,"i 

working under P .W. Is. , Sompota , herhnmpnu' Pninhhn 'nd rhurda 

J1oa(i 	IJii.i. Ls , 	and 	in 	Lii 	ruu i or 1 by 	I I ':1 , 	eli 	'I 	 I 

\ 
Annexure-1, there are names of 616 iou na I 	:h' i'rn 	At' 

J\nnexure-]../lis a seniority 1 ink of u m"P I 	I ntrw con ci 

Sornpeta Unit, and, at Anncn<ure-1 / 2  is no's Iou' II 	1i sL of 

casual labourers of Ramblun IJn.i.I. where In nun 



The petitioners state th  at according 	to the instructiOnS of 

Railway Board, 	
retrenched casual labourers have a right to 

nce for re_engagement and the 
be given first prefere 	

y are to 

be 	re_engaged 	on 	the 	basis 	of 	their 	position 	in 	the 

seniority 	list. 	The 	petitioners 	are 	rettCT1Il 	casual 

of 	the 	above 	units. 	They 	had 	filed 	several 
labourers 

representations 	to the authorities 	for 	their re-enCJag011Ie, 

not 	considered. 	They 	also 	made 	a 	grievance 
but these were 

that 	retrenched 	casual 	labourers 	of 	P.W.Is., 	BerhampUr 	and 

Rambha, 	who 	had 	worked 	in 	monsoOn 	gang 	had 	not 	been 

included 	in 	the 	divisional 	list. 	Further, 	the 	period 	for 

which they had worked in Doubling OryafliSat01 	
was not taken 

On 	16.11.1989 	l)IVlSlOflai 	PerSoflfle 
into 	consideration. 

Officer, 	Khurda 	Road, 	issued 	a 	letter 	(AnneXUre3) 	to 

Assistant 	Enyineer, 	BerhalflPur 	and 	Assistant 	Engineer-2, 

Khurda Road requesting that some ganylflefl who had worked 	
in 

patrolling 	under 	P.W.Is., 	Sonipeta, 	}3orhaiflapUr 	and 

monsoon 

also 	had 	put 	in 	Cons Lructiofl 	()rgBni) tion 
Kaluparagha t and 

that their 	grievan ces 	have 	not 	been 	taken 
had represented 

into account. on verification, 	
it was seen that as 	they had 

idcntifiCati00 	for their working, 	their 
not produced proper 

not 	taken 	into 	account. 	it 	has 	been 	ordered 
services were 

that if any such labourers are 	left 	ilL, 	they 	-I()U1( 	prodUCe 

their working certificate with proper .idelitifiCatlofl and the 

casual 	labour 	cards 	and 	screcnifl9 	ucuid 	be 	cC)ndUCLed 	on 

"E 	'•lh 
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20.11.1989 	in 	the 	office 	of 	Assistant 	Engineer, 	Berhainpur, 

at 	11.00 hours. 	If 	any 	labourers are 	left 	out, 	they 	should 

produce 	the 	said 	records 	before 	Assistant 	Engineer 	by 

30.11.1989 	and 	their 	screening 	would 	be 	conducted 	in 	the 

first week 	of 	December 	1989. 	Thereafter 	no 	further 	chance 

could be given to such retrenched casuaL 	labourers and this 

should 	be made 	clear 	to 	them. 	The 	petitioners 	state 	that 

all 	of 	them 	produced 	the 	respective 	(locuments 	for 

preparation 	of 	the 	seniority 	list 	and 	documents 	tiled 	by 

some of 	them are at Annexure-4 	series. 	At 	Annexure-5 	is 	a 

letter 	from 	the 	Union 	requesting 	the 	Divisional 	Railway 

Manager, 	Khurda 	Road, 	to 	extend 	sympathetic 	attitude 	for 

appointment 	of 	retrenched 	casual 	labourers. 	On 	6.5.1993 

Senior Divisional Engineer, 	Khurda Road, 	issued a 	letter at 

Annexure-6 	to all Assistant Engineers 	of 	Berhampur, 	Khurda 

Road, 	Bhubaneswar 	and 	Cubtack 	Along 	with 	this 	letter, 	a 

permanent way 
statement showing vacancy position of/casual labourers under 

P.W.Is. 	was 	enclosed. 	It was 	indicated 	that 	there were 	255 

permanent way 
vacancies 	of /casual 	labourers 	which 	were 	required 	to 	be 

filled 	up 	immediately. 	A 	copy 	of 	the 	live 	register 	of 

retrenched 	casual 	labourers 	was 	also 	enclosed 	and 	the 

Assistant Engineers were directed for a thorough checking if 

any 	casual 	labourer 	is 	still 	left 	behind 	for 	absorption. 

Such casual labourers should be contacted and absorbed 
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against existing vacancies under the concerned P.W.I. with 

the prior permission of Senior Divisional Engineer. It was 

indicated that if the casual labourers do riot turn up within 

fifteen days, they should be dropped. It was also mentioned 

that P.W.Is. should be advised to notify on their Notice 

Board regarding engagement of retrenched casual labourers 

and collect applications and send them to Senior Divisional 

Engineer duly certified along with Service cards for 

considering their absorption against balance vacancies 

available. It was indicated that the absorption of permanent 

way casual labourers would be strictly on seniority basis 

and open line permanent way retrenclic'd casual labourers 

would be given preference. It was stated that this process 

should be completed before 31.5.1993. In response to this, 

the petitioners state that they had sent their applications 

and documents to the concerned authorities in 1993 and even 

though three years have passed from then, they have not 

heard anythin) further. No
n_cOflsideratH0n of their case, 

according to the petitioflerSi is illegal and arbitrary. It 

is further submitted that on 28.5.1996 the I)ivisiofial 

Railway Managers S.E.RailWaY, Khurda Poad, issued notice at 

AnneXUre7 which was about engagement of fresh face casual 

labour in Engineering Department of hhurda Enad D.LviSion 

from open market. Applications were invited from eiijihle 
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male candidates for engagement as casual labour on daily 

rate of wages. The period of engagement was 119 days or 

upto 31.10.1996 whichever is earlier and thereafter 

retrenchment would be done without any further notice. It 

was indicated that there were 907 vacancies and usual 

reservation would be maintained. The nature of work was 

execution of track maintenance works anywhere within Khurda 

Road Division. In clause (e) it was mentioned that the 

applicants should be between 18 and 33 years of age as on 

1.6.1996 relaxable upto 5 years for SC/ST and 3 years for 

OBC, and the minimum educational qualification is Class V 

pass. In clause (i) it was mentioned that retrenched casual 

labourers can also apply and must also furnish copy of the 

previous casual labour card in support of the claim. The 

petitioners state that these two requirements regarding age 

between 18 and 33 years and qualification of Class V pass 

effectively rule out a large number including the present 

petitioners from consideration. The petitioners have been 

waiting for last 14 years for consideration of their case 

and becauseof these two conditions their cases are not going 

to be considered at all. it is further stated that even 

though they applied in 1993 their cases were not taken into 

consideration at all. In view of this, the app'icants in 

the O.A. have prayed that Clauses (e) and (f) of the notice 

dated 28.5.1996 at Annexure-7 regarding maximum age and 
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educational qualification should be declared ultravires. The 

H 	
respondents should be directed to intimate the petitioners 

plications submitted 
the result of their ap 	

in the year 1.993 

for engagement as casual labourers againSt 255 vacancieS and Ali 

for a direction to the respondents to consider the case of 

gagement as casual 
the applicants for en 	

labourers on 

priority basis The last prayer is for a direction to the 

I. 	

respondents not to give any appointment in pursuance of 

the notice dated 28.5.1996 at AnneXUre
7. 

2.1 	
The respondents in their counter have 

submitted that these petitioners on their 
OWfl admiSSionS 

the Railways in 1972-73 and after a gap 
had last worked wi.th   

of 24 years their cases cannot be considete The 

stated that taking into 
respondents have further  

consideration the dlfficulties of the casual labourers a 

list has been maintained and this 
IS at 

seniority  

Annexure6/2 filed by the petitioners themselves along with 

their O.A. The respondents have submitted that out of this 

list at AnneXUre6/2 most of the persons have been already 

regularised in service except 35 personS who are waiting for 

ularisatbon subject to availability of 
their turn for reg  

vacancies.The names of the applicants are not in this list. 

The respondents have also stated that the so called 

seniority list at AnneXUre 	
is not a list prepared by the 

Railway administration but by the applicants tem91Ve3. The 

respondents have further submitted that out: of these I Oh 
.....

. 

n.-. 
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applicants, 14 applicants have not turned up for work after 

their disengagement in 1971. In 1979 P.W.I., Sonipeta, made 	 L 

a temporary labour requisition but none of these applicants 

turned up for re-engagement in 1979. It is further submitted 

that even in Annexure-l/l prepared, according to the 

respondents, by the applicants, the name of applicant no.11 

is not there. These applicants working under Sompeta Unit 

were discharged prior to 1971. Except applicant no.1.7 none 

has been engaged after 1971. Applicant no.17 also did not 

appear in the screening test conducted in 1979. The list at 

Annexure-i/l relates to Rambha Unit and in that list 

applicant nos.40,41,42,43 and 47 are not there. On 

verification of records bythe respondents it has been found 

that they were never engaged in Rambha Unit as casual 

labourers. In 1986 a temporary labour requisition was made 

from amongst the retrenched casual labourers for monsoon 

patrolling duty under Rambha Unit, but none of these 

applicants appeared before the concerned P.W.I. Regarding 

applicant nos.21 and 28, the respondents have rdso mdde 

averments about the genuineness of their claim. As regards 

the applicants who have stated they had worked at 

Kaluparaghat and Balugaon, on verification of the temporary 

gangmen register available with P.W.I, Kaluparayhat, it was 

seen that the name of none of the applicants finds plae in 

I 	. 	 - -. 	

.. 	
••. 	 ••- 	• 

fl 
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the said register. These applicants have also not 
subifliLted 

their casual labour service card in suppott of their liavinci 

worked as casual labourers under the Railways at any point 

of time. it is also admitted by the applicants that these 

casual labourers never presented themselves for, engagement 

after 1979. A senioritY list of casual workers was prepared 

and in AnneXUre 3 
 a last chance was given to those 

retrenched casual labourers who might have been overlooke-

But these applicants did not avail of that 
oppOtLUfltY and 

their names do not find place in the 
seniority list at 

AnneXure6/2. The Railway Board had also directed 

preparation of casual labour register relating to persons 

who had worked prior to 1.1.1981. In the list so prepared 

the names of the applicants do not find place. 
On 2.3.1987 

d had directed for preparation 
and 4.3.1987 the Railway Boar  

for persons 
of live casual register 

who have been engaged 

after 1.1.1981 onwards and the last date of receipt of 

rs 
applications was on 31.3.1983, but none of these petitOne 

made any application prior to 31.3.1987. In view of the 

above, the respondents have stated that the applicants 

cannot have any claim or right for regu1ar15" or 

_eflga
geme0t as retrenched casual labourers. The 

respondents have denied that the Railway auL)rt]eS 

received any representation from the 
Ipplicants at 1lY point 

of time. As regards the letter Issued by Senior 
Di\JJ5t00 



-36- 

Engineer at Annexure-6 it has been stated that issuing of 

such a letter was beyond the competence of the Senior 

Divisional Engineer and as there was no sanction for those 

255 posts no further action was taken in pursuance of 

Annexure-6. The respondents have stated that in each monsoon 

season the Railways engaged casual labourers for specified 

period upto 31.10.1996, i.e., the end of rainy season to 

guard the tracks and according under Annexure-7 notice was 

issued for that year. It was mentioned in the notice that 

retrenched casual labourers should be given preference over 

outsiders. On the question of age relaxation it has been 

mentioned that the job is strenuous in nature and physical 

fitness is a necessary requirement and because of this, the 

age limit of 18 to 33 years has been kept. But so far as the 

retrenched casual labourer is concerned, it has been decdec1 

to give weightage of one year for each completed year of 

service as casual labourer to be added to upper age limit of 

33 years. It is further submitted that engagement of casual 

' \ labourers for monsoon track patrolling is an urgent nature 

of seasonal work and no permanent absorption even as casual 

labourer is possible because the requirement of work is for 

a specified period of 119 days or upto 31.10.1996 whichever 

is earlier.On the above grounds the respondents have 

opposed the prayers of the applicants. 
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3. 	 In O.A.No.439/96, which has been argued in 

detail, the fifty-five applicants have prayed for a 

direction to the respondents to sympathetically consider the 

case of the applicants for their temporary absorption as 

casual labourers pursuant to the notice dated 28.5.1996 and 

for a further direction to temporarily absorb the applicants 

as casual labourers by relaxing the age limit. /\ccordinq to 

the applicants, they have rendered service under the 

Railways as casual workers indifferent spells from 1973. 

Most of them have worked in 1973-74 or from 1973 to 1978. 

Only one applicant has worked subsequently from July 1985 to 

October 1985 and another one in the rainy season of 1985 and 

again in 1988. Their period of engagement and the numbers 

allotted to them in the Service Books are at 7nncxure-1. 

Their case is that their services have been retrenched and 

as retrenched workers they are entitled to be considered for 

re-engagement as and when there is need for engagement of 

casual labourers. Some of the petitioners have in the 

meantime become age-barred but they have physical strr cr:h 

to do manual work. The Divisional Railway r4anager has 

published a notice dated 28.5.1996 inviting applications 

from fresh faces for engagement as casual labour on Aly 

rate of wages in Engineering Department of Khurcla Road 

Division. The engagement is for 119 days or upto 31.10.1996 

and in the said notice it has been menLioned that age limit 
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is between 18 and 33 years relaxable upto 5 years for SC/ST 

and 	3 years for 013C . Because of' thi saye Li liii L 	)HV'( ) I 

petitioners have become automatically ineliyihl.e even 

though they are retrenched candidates. They have stated that 

in other cases casual labourers who have crossed the upper 

age limit have been engaged and call letters have been 

issued to them and therefore, in their case the .i.nsi.stincj of 

the upper age limit is 	discriminatory. At Annexure-3 they 

have given the call letter 	issued 	to one 	Bahaji 	Sarna]. who 

has been called for interview on 27.6.1996. The petitioners 

state that his date of birth is 12.3.1948 and he has worked 

as casual labourer from 20.5.1973 to 12.9.1974. Thus he has 

been called even though he has crossed the upper age limit 

by several years. The applicants further state that the work 

involved is manual work and they have prior 	experience. 	In 

view of this they have come up with the aforesaid prayer. 

3.1 	 The respondents in their counter have stated 

that the applicants have worked in 1973-74 and have not been 

engaged thereafter and their cases cannot be considered 

after a lapse of more than two decades. It is also stated 

that the applicants besides indicating their dates of last 

engagement have not produced any record in support of their 

claim that 	they were 	working 	as 	casual labourers 	at any 

point of time. 	It is also submitted by the respondents that 



- 

at various points of time after 1981 the issue of 

re-engagement ol casual labourers was agitated before 

different courts including the Hon'ble Supreme Court and as 

per the directioll of the Hon'ble Supreme Court, the Railway 

administration time and again have extended opportun Lies to 

the retrenched casual labourers to be re-engaged, but these 

applicants had never caine up earlier. In this connection, 

the respondents have enclosed copy of the Railway lloaid' s 

circular dated 16.3.1987 regarding maintenance of live 

Casual Register for casual labourers working on 1.1.1.981 and 

thereafter. It was mentioned in this circular that the last 

date of receipt of applications from them was 31.3.1987. 

Earlier in Railway Board's letter dated 2.3.1987 it was 

pointed out that pursuant to the direction given by the 

Hon'ble Supreme Court in their order dated 23.t.1987 in 

Writ Petition No.332 of 1986, all those project casual 

labourers who had worked as such before 1.1 .1981. and who 

were discharged due to completion of work or for want of 

further work, may be considered on submission of written 

representations by them with adequate proof on or before 

31.3.1987. It was stated that representations received after 

cn. 
31.3.1987 or representations without proof of prior 

engagement would not be considered. The respondents' case is 

that basing on these instructions, Khurda Road l)iviS ion have 

already prepared a Live Casual Labour Reister  Of casual- 
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labourers and most of them have already been regularised 

leaving only 35 persons who are waiting for teqUa.r1Snt1on 

on availability of vacancies.The applicants are not: included 

in the Live Casual Labour Register and therefore, their 

cases cannot be considered. The respondents have further 

stated that the job requirement in the notice dated 

28.5.1996 is strenuous and that is why upper age limit of 33 

years has been fixed. But the Railways have already decided 

that for retrenched casual labourers weightage of one year 

for each completed year of service should be added to the 

upper age limit. The respondents have further stated that 

the prayer of the applicants that: their cases should be 

considered with sympathy should be rejected. No employer is 

expected to re-engage retrenched people alter more than two 

decades of retrenchment. The respondents have categorically 

denied that all the applicants were working under Railway 

administration at any time. 	It 	is 	also stated 	Litatit is 

not possible to verify the genuineness of the claims of the 

applicants about their prior engacjemerit a iter a long lapse 

of time. In view of this, the respondents have opposed the 

prayers of the applicants. 

3.2 	 Before parting with the facts of this case, 

one further point will have to be noted. J\fter hearing of 

this case was concluded, the learned counsel for: HIC 
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4 
petitioners filed a petition on 29.4.1998 in which it has 

been mentioned that Senior Divisional Personnel Officer, 

Khurda Road, in his order dated 13.4.1998 has pub] ished a 

list of 159 casual labourers who could not be engaged by 

31.10.1996 outof 609 empanelled candidates for issuance of 

engagement order to them. 	Their 	places 	of engacjeiiienl: have 

also been furnished. The petitioners' 	CdSC is 	that 	in t:his 

list of 159 candidates, the names of 14 of these applicants 

are included and this gives a lie to the averment of the 

respondents that they have never worked or they do not have 

the previous service record relating to their engagement;. 

4. 	 As earlier noted, the two OAs, OA No. 48 /96 

and GA 439/96 have been argued in detaij. In view of this, 

the facts of other cases are not being referred to. One 

document filed by the petitioners in GA No.670/96 with have 

to be referred to. The t1prayers in O. No.670/96 are 

identical to the prayers in GA No.481/96 and the facts given 

by the petitioners are also the same. In the counter filed 

by the respondents they have opposed the prayersof the 

petitioners. In that case, after conclusion of the hearing, 

the learned lawyer for the petitioners has filed certa in 

documents with copy to the learned Senior Counsel, Shri 

c\ ' 
Ashok Mohanty appearing on behalf of the respondents 

which he has filed the service certificates of applicant 

nos.4,5,6 and 12 out of the 43 applicants in that case to 
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show that these applicants have actua ly worked en r I i or 

under the Railways and similar documents are in oXiSten(r in 

respect of other petitioners. Along with this, he has also 

filed papers showing that the persons Who have been engaged 

by the departmental authorities as casual labourers in the 

year 1996-97 were given further appointment in the year 

1997-98. This fact has some bearing on the submissions made 

by the learned counsels of both sides to which retcrence 

will be made at the appropriate place. 

We have heard Shri D.R.Patnaik, thelearned 

counsel appearing for the petitioners in OA no.481/96, Shri 

J.K.Misra, the learned counsel appearing for the petitioners 

in OA no.439/96, and Sri Ashok Mohanty, the learned Senior 

Counsel appearing on behalf of the respondents. The learned 

counsels appearing on behalf of the petitioners in other 

Original Applications have also been heard and they have 

adopted the arguments made by Shri D.R.Pntnaik, the learned 

counsel appearing for the petitioners in OA No.481/96. We 

have also perused the records including the date-chart and 

written note of arguments filed in OA Nos.439 & 481/96. 

The learned counsel for the petitioners has, 

in support ofhis contentions, referred to the decision of 

the IIon'ble Supreme Court in Dakshin Railway Emp'I.oveos 

Union, rfrivafldrufl Division 	V. 	General Manager,  , Son tim rn 
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Railway and others, AIR 1987 SC 1153. in that case, their 

Lordships of the Hon'ble Supreme Court noted that in the 

case of Indera l'al Yadav v. Union of India, (1085) 2 5CC 

648, the lion 'ble Supreme Court gave certain di .recti OflS 

modifying a scheme prepared by the Railway 1\clmirl.istraLi-0fl 

for the purpose of absorbing retrencliod Railway Casual 

Labour. Incorporating the directions of the ii
ou !ble Supreme 

Court, the Railway Board issued a circu].ar to the General 

Managers of all Indian Railways, for conferrind temporary 

status on project casual labourers who had completed 360 

days of continUouS employment. It Was mentioned that; 
these 

orders would cover project casual labourers who were in 

service as on 1.1.1981. In Dakshin Railway Employees lJn.i.on'S 

case (supra) the petitioners before the lion' ble Supreme 

Court claimed that they are entitled to the benefits of the 

modified Scheme and they should be taken back in employment. 

The 	Railway 	Tdm.i.nistrati0ri 	took 	the 	stand 	that 	84 amongSt 

the petitioners were entitled to the benefits of the Scheme 

as they were in employment on 1.1.1981 and the remaining 
65 

not 	entitled 	to 	the 	benefits 	as 	they 	were 
were 

not 	in 

service on 	1 .1 .1 981 . 	The lion' ble Supreme Court 	tool; note of 

the 	fact 	that 	this 	Scheme 	also 	sought: 	to 	cover project 

casual labourer' who though 	not 	in 	service 	on 	1.1.1981 had 

been 	in 	service 	in 	Railways 	earlier 	and 	had already 

completed 360 days of con t.i nUOUS emplOYS° t or l\'fl S 	1I( 
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completed the same or will complete the required period an 

re-engagement after. 1.1.1981. 	In vtew ci this, t1i IIcn'blr' 

Supreme Court issued a direction to the respondents to 

include the petitioniers in the Scheme [or absorption. in 

that case, the learned counsel for the Railway 

Administration brought to the notice of the Hon'hle Supreme 

Court the difficulty which would be experienced by Rai Lway 

Administration if without any limitation persons claiming to 

have been employed as casual labour prior,  to January 1., 1.981 

keep coming forward to claim the benefits of the schcme. 

Considering the difficulties of the Railway Administration, 

the Hontble Supreme Court di.rected that all persons who 

desired to claim the benefits of -the scheme on the ground 

that they have been retrenched before 1.1.1981, sliou].d 

submit their claims to the Administration be[ore 31.1.1987. 

It is submitted by the learned counsel Lor the petitioners 

that the petitioners have been vigilant about their claim 

and have been represcn tiny from 1984 onwa rd s , 1w L no  

have been taken by the Railway Administration to curdl their 

names in the Live Casual Register. The learned lawyer for 

the petitioners has further stated that:. the stand of the 

respondents that the applicants have conic to the Court at a 

belated stage cannot be accepted in vi ía of the [act that 

they have all a] any been a gil a Li nq tliei r 1 a mis . I L i 	a fcc 

submitted that [lie (appl.i.camItc are wokninn and wilci. 	ccl: am 
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25-H of the Industrial Disputes Act, 1947, the retrenched 

candicta Les have a riyht to be coiis :i.dered For,  rO--( (jfl (f OlnO Ut: 

in preference to Fresh candidates. In su})port of this, the 

learned lawyer for the petitioners has relied on the 

case of Ghaziabad Devel.oprnent Ai.ithorit;y and others V. Sri 

Vikram Chaudhary and others, AIR 1995 SC 2325, wherein ii t 

was 	laid down 	that 	while 	retrenching csuai 	workers the 

principle of 	last come 	first 	go 	should be 	Followed 	and in 

the 	event of 	need 	for 	re-employment 	preference should be 

given to such dL;placed employees. Learned lawyer for the 

petitioners has submitted that the prayer of the P°  L Li oiicrs 

is not for regula:isa.tion but for re-engagement acjainst the 

need projected Jn the notice dated 28.5.1996 and as 

retrenched casual labourers they have a right to be 

considered.While considering the case of such retrericheci 

casual labourers, 	if the aye limit and educati onal 

qualification are insisted upon, then 1.he consideration 

would be meaningless and therefore, for meaningful 

consideration of the case of these retrenched casual 

labourers, relaxation of age and educaLonai qualification 

should be allowed. It has been further indicated by the 

learned counsel for the peti Lioners that in O)\ No. '139/96 in 

order dated 16.8.1996 the Tribunal had directed that all. the 

55 petitioners in that 6.A.  should be considered along with 

others and the cr1 ter.ia of educational. qua I i. [lea t: ion and age 



shall stand relaxed in their favour. This order was followed 

in O/\ No. 481/96 and in order doLed 16. .1996 passed thor em 

these two qualilications have been waived by way of interim 

measure. It is submitted by the learned lawyer for the 

petitioners that in view of this, these two qualifications 

should be waived. Secondly,  , it has bern submit. t:.od by the 

learned lawyer for the petitioners in Oi\ No.481/96 that the 

applicants have given suff i.cient dota i is of th'i r pr ior 

engagement under the Railways in their Or,i.qinial Appi. 1(51 L nOn 

and the original documents are with them. If they are given 

an opportunity, they would produce these documents before 

the Railway authorities for esL-iblishliiq their claim that 

they are indeed retrenched casual labourers of the Railways 

and on that basis, their case for re-engagement should be 

considered.The third submission made by the learned lawyer 

for the petitioners is that even if it is accepted for 

argument's sake that currently there is no scope for 

re-engagement of the applicants, on the basis of their past 

service 	records and on 	Fho basis 	of 	the int: 	t.hnIT They 	are 

retrenched casual labourers, their 	names should bel iiciuded 

in the Live Casual Labour Register so that their cases would ' be considered automatically when in future scope arises for 1  

engagement of casual labourers and they will let hfl\!e to 

come to Court for eriforcinq their rig1ii:. 
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counsel appearing for the 7. 	 The learned  

petitioners inOA No.439/96 has submil:t:ed that 

regularisatiOn is a continuous process and the departmental 

circulars have taken into account the judicial 

pronouncements which have been made in this regard from time 

to time. It is further submitted that the circular dated 

23.2.1990 which has been extracted by the Tribunal in their 

interim order dated 16.8.1996 in OA No. 439/96 deals with 

preparation of Live Casual Labour Register and [rim Lhis it 

is clear that it has to be maintained and brought up-to-date 

from time to time. This also shows that prcpara lou of Live 

Casual Register or Live Casual Labour Legister r 1st 

sometimes called, is a continuouS procesS. It is [nether 

stated that after the interim order da ed 16. .1996 was 

passed directing that the fifty-fiVe ;,,pplicanLs should be 

considered along with others after re1a: tug the educational-

qualification Ond age criter.i.(.)iu, C .P . No .66/96 was f i I ed by 

11 of these petitioners. Call letters were issued to 

fourteen persons fixing the date on 9.10.1996. McdiCdl test 

was fixed to 25.10.1996 but no notlCe was 
is-SUC-d to these 

applicants. Vic, 
 applicants thereupon filed MA No.1 2/97 on 

6.1.1.997     pray :1 OJ for a direction U) the roe nd en [S to 

extend the per ocT of medical Lest and I.o hold fresh medical 

test for the 1 applicants out of the r,5 appl lean ts II this 

0. A. Subsequen tly MA No. 13/9 7 was fiLed I )y ano Ihioi: 29 
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applicants in which they prayed that the tesporidents should 

be directed to re-engage the petitiotier .irllTIodizlte.ly peudny 

disposal of this Misc.Applicatjon. No orders have been 

passed on these two Misc.Applications and these have been 

kept pending to be considered along with the O.A. Earl icr on 

28.6.1996 MA No.459/96 was filed by these petitioners, in 

which they had prayed for staying appointment of Casual 

labourers or to keep 55 posts vacant till the final disposal 

of this matter. MA No.459/96 was disposed of in order dated 

5.7.1996 in which the Divisional Railway Manager, 

S.E.Railway was directed to keep 55 posL.s vacant out of 907 

posts indicated in the notice dated 28.5.1996. It has been 

stated by the learned counsel for the pet) L ioncrs that thie:i.r 

prayer is only for consideration or their case for 

engagement and also for putting their names in the Live 

Casual Register.. It is further subinitte 1 that for entering 

the name of a pc rson in the Live Casual I ecj Ls Zer there I a no 

cut-off date and it is a continuous process. In v ow of 

this, the 1ea.ncd counsel for the -  eLi Li.onors 	in OA 

No.439/96 has pi tyed for encjageinent of U n pcLiLI(;)ners after 

relaxing the edu-:ational qualification and age limit and for 

putting their na ics in the Live Casual P rH Hr. 

8. 	 As earlier mentioned, tin counsel,-, for the 

I2etjLioners 	a 	the 	other 	.12 	cases 	1 la V 	z n{opLa'J 	thio 

submissions made by the learned counselor the pet] t i.orinrs 
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in OA No.481/9 	and it is, 
therefore, not necessary to refer 

to 	their 	suhm 	siOfl5 	sparatelY. 	In 	O1 	
481/96 	the 	learned 

counsels of 	both 	sides 	have 	
filed written 	SubmiSSIOUS 	and 

date-charts which have been taken note of and we have also 

perused the records. 

9. 	 For 	the 	purpose 	of 	cnnsdertnP 
	the 	rival 

submissiOnS of the learned counsels of both sides, 	
it would 

be convenient if these are taken up Th 
the context of the 

different prayers made by 	the applicailts 
	in OA No. 	481/96. 

The first prayer of the applicants iS 	[or a (lCClaratiOfl that 

clauses 	(e) 	and 	(f) 	
of the notice dated 28.5.1996 fixing the 

minimum eductioflal qualification as Class V pass and the 

age requiremEnt as between 18 and 33 7ears relaxable upto 5 

years for SC,!ST and 3 years for CBC should lie (uashed. In 

support of tis contention, it has 	can 	
ubm-i LLcd by the 

learned lauyei for the petitioners th t in the not Ice itself 

casual 
in clause (I. ) it has been mentloflEl that rerenChCc  

labour can Jso apply and must suLnilt COPY of previous 

casual labnu a card in support of L e cli. lin.. IL liar been 

submitted tint if these two quali 
i.cnL:i.OflS are insisted 

upofl 	
a la rge numbe:r of retrefl( j] carun] 	

labourers 

\ ' s,  the reshold 
includinJ the applicants wou].d be 

	th  

as many of them have crossed the up a a pa limit and also do 

not 	have 	hht' 	m.LniuiHIl 	educat] oiiil. 
	un] 11 1 cat' en. 	It 	•is 

	

submitted 	tat the Lime of the . 
	'pc St rq I UICfl 	W1(IC' r 
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the Railways, the minimum educational qualification was not 

insic;ed upon and that is how they were engaged and rendered 

service as casual labourers under the Railways, it is 

further submittpd that the notice dated 28.5.1996 is for 

engagement of fresh face casual labourers in the Engineering 

Department of Khurda Road Division from open market and the 

age limit and educational qualification are primarily meant 

for open market fresh candidates who have not earlier worked 

under the Railways. But the petitione:rs are retrenched 

casual labourer and they are a class by themselves and if 

the same requirements regarding age and educational 

qualification are insisted upon, then the offer to such 

retrenched casual labourers to apply in respect of the 

vacancies notified would become meaningless. There is some 

force in this argument. But at the same time it has to be 

noted that in these cases the applicants have worked in 

1960's and 1970's and some in mid-1980's and they have come 

after several decades. They cannot claim that irrespective 

of their age, they should be taken in as casual labourers on 

the ground of their being retrenched casual labourers 

without any consideration of their age. We note from the 

counter of the Railways that they have already decided that 

retrenched casual labourers will be given age concession 

over and above 33 years and 38 years for SC/ST and 36 years 

for OBC by one year for each completed yeai± of service under 

the Railways during their previous engagement. This is a 
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reasonable approach and ordinarily, beyond this, the Courts 

and Tribunal should not relax the age qualification, it is 

further submitted by the learned lawyer for the petitioners 

that the Tribunal in their interim order dated 16.8.1996 

have already relaxed the age and educational qualification 

without any limit and as against this interim order the 

respondents have not gone on appeal and hence this interim 

order will hold the field. We are unable to accept this 

submission because it is well settled position of law that 

in an interim order passed during the pendency of the O.A. 

will abide by the final decision of the O.A. It, therefore, 

cannot be said that the interim order dated 16.8.1996 

relaxing the aye and educational qualification would have 

the effect that this prayer would be deemed to have been 

decided finally. Moreover, it has been submitted by the 

learned Senior Counsel appearing on behalf of the 

respondents that in the case of J.Ranga Swainy v. Government 

of Andhra Pradesh and others, Supreme Court Service Rulings, 

Volume 3, page 363, it has been held by their LordsliLps of 

the HoiYble Supreme Court that "It is not for the Court to 

consider the relevance of qualifications prescribed for 

various posts". Purther it has been submitted by the learned 

Senior Counsel rypearing on behalf of the respondents that 

in the case of U.P.Public Service Cornrrdssion 	v. Alpana, 

Supreme Court Service Rulings, Vol.9, 32, it has beci held 

I 
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that a 	person 	who 	did 	not 	POSSeSS 	the 	prescribed 

qualification is not entitled to appointment. 	It 	is 	for 	the 

appointing 	authority 	to 	fix 	the 	minimum 	qualificj011 	.Lor 

any post advertised. 	In the case of Raniesh Prasad Sinjh V . 

State of Bihar and others, 	Supreme 	Court 	Service 	Rulings, 

Vol.13, page 36, it has been held by their Lordships of the 

Hon'ble Supreme Court that qualificaj011 	for a 	post can be 

validly laid down in the same executive order creating 	the 

service 	or post 	in the 	absence 	of 	rules. 	In 	this 	case, 	in 

the 	notice 	dated 	28.5.1996 	while 	callinq 	for 	applicatjcns, 

the departmentai 	authorities 	have 	laid 	down 	the 	above 	two 

qualifications 	ind 	according 	to 	the 	above 	decision 	of 	the 

Hon'ble 	Suprern 	Court, 	the 	respondents 	were 	legally 

empowered to fi, qualifications for the post. Moreover, 	from 

the 	counter 	of 	the 	respondents 	it 	is 	found 	that 	for 	the 

retrenched 	casual 	labourers 	they 	have 	already 	decided 	to 

relax 	the upper 	age 	limit 	by 	one 	year 	for 	each 	completed 

year of previous service under the Railways. 	It would have 

been better if this would have been mentioned in the notice 

itself. 	Because 	some 	of 	the 	retrenched 	casual 	labourers 

might not 	have 	applied 	in 	response 	to 	the 	notice 	for 	the 

upper 	age 	limit. 	With the 	relaxation 	now 	given 	by 	the 

respondents 	administratively, 	some 	of 	thorn 	would 	have 	come 

within the age limit. It is also to be noted that as per the 

counter of the respondents the work involves strenuous duty 

as 	it 	relates 	to 	maintenance 	and 	checking 	of 	the 	Rni iway 

-- 



tracks during the monsoon season. In view of this, it: cannot 

£be said tha L age relaxation should he done away with 

altogether. In view of the above circumstances, we hold that 

it is not within the power of the Tribunal to direct 

relaxation of the qualification and secondly no further age 

relaxation beyond what has been already given by the 

respondents as per their counter and as noted earlier is 

called for in the present case. This prayer is accordingly 

disposed of. 

10. 	 As regards the educational qualification, from 

the counter of the respondents it does not appear that there 

is any relaxation for the retrenched casual labourers SC) far 

as the educational qualification is concerned. But the 

applicants claim that they have earlier worked as casual 

labourers under the Railways even though it was many years 

ago in respect of some of the applicants. In respect of some 

others, it was sometimes in mid-1980's. Obviously at the 

time of their earlier engagement minimum educational 

qualification of Class V pass was not insisted upOn. 	The 

4 m 	respondents in their counter to CA No. 481/96 have 

mentioned that a seniority list of casual workers was 

prepared and in Annexure-3 dated 16.11.1989 a last chance 

was given to such casual workers for producing their propel: 

identification and screening .From this IL appears LhOL SUCh 
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casual workers who came up in response to the notice dated 

16.11.1989 at Annexure-3 to OA No.481/96 were corisj.dered 

for their inclusion in the Live Casual Labour Register. 

Obviously in their case also the minimum educational 

qualification of Class V was not insisted upon. In view of 

this, it will be reasonable to hold that in case of the 

applicants the minimum educational qualification should be 

the same which was in force when they were initially 

engaged as casual workers. In case at that time a minimum 

educational qualification was there and some persons were 

engaged as casual workers even without that minimum 

educational qualification, then they would not have any 

case for relaxing the educational qualification. In other 

words, for re-engagement of casual workers, the educational 

qualification would be taken as the one which was in force 

at the time of their initial engagement. Otherwise the 

arrangement for re-engagement of casual workers woul d 

become pointless. 

11. 	The next prayer of the applicants in OT No. 481/96 

is for a direction to the respondents to communicate the 

decision on the applications submitted by them in 1993 in 

response to the notice dated 6.5.1993 at J\nnexure-6 of OZ\ 

No.481/96. The respondents in their counter have pointed 

out that issuing of such a letter: as at T\nnexure6 was 
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beyond the competence of Senior Divisional Engineer and as 

there was no sanction for 255 posts , no further iic.Lion war; 

taken in pursuance of the letter at Annexure-6 of OA No. 

481/96. In view of this, it is clear that no further action 

was taken with regard to the applications made by the 

petitioners and therefore, this prayer for a direction to 

the respondents to declare the fate of their applications 

is without any merit and is rejected. 

12. 	 The last and important prayer of the 

applicants is that the respondents should be directed to 

consider the case of the applicants for engagement as 

casual labourers on priority basis. In this batch of cases 

a 	large 	number of 	casual workers have 	come 	up who have 

worked as 	casual labourers in 	the Railways 	in 1970's and 

1980's and some of them have come up after more than 

twenty-five years. The respondents have pointed out that it 

would be impossible to verify the documents produced by 

them after a passage of more than two decades. The 

difficulty of the Railways in this matter has been taken 

note of by the Hon'ble Supreme Court in Dakshin Railway 

Employees Union's case (supra). There the Ilon'ble 

SupremeCourt held that all persons who desire to claim the 

benefit of the 	Scheme 	on 	the ground that 	they 	I 

retrenched prior 	to 	1. .1.1981 should submit 	the. 



before 	the 	Railway 	Administration 	before 	31.1.1987 	The 
applicants 	have 	claimed 	that 	they 	have 	been 	rept:esentfl1 
their 	ea 	In 

	
the 	year 	1.983 	nd 	'vOIi 	Oljçj 	in 	view 	of this, 	thj 	prayer 	is disposed of with 	a 	direction 	to 	the 

respondents 	that 	amongst 	the 	applicants 	those 	Who 	have 
filed 	theLr 	representations 	for 	being 	absoJbed 	as 	casuaL 
labourers 	Once 	again 	prior 	to 	31.1.1987 	Should 	be 
considered 	their service records 	Should be verified, 	and 
their names 	Should 	be 	Included 	in 	the 	Live 	Casual 	Labour 
Register.  

13. 	
The 	prayer 	made 	in 	OA 	No.439/96 	is 	for 	a 

direction 	to 	the respondents 	to 	consider 	the 	case of 	the 
applicants 	for 	their 	absorption 	as 	casual 	labourers 
pursuant 	to 	the 	notice 	dated 	28.5.1996 	by 	relaxing 	the 
upper age limit. 	

In this OA the applicants 	have 	not asked 
for 	relaxation 	of 	educational 	qualification. 	But 	in 	any 
case the dii:ection given 	by 	us 	with 	regard 	.to  	educationi 
qualifij01 	

will govern this case nlso 
011(1 	our direction 

and observation 	
in OA No.481/96 witIl regard 	to relaxation 

of age and Co
nsideration of the applicants will also govern 

this case. 

14. 	
As earlier noted, the reliefs claimed in OA 

No.670/96 are identical to reliefs claimed in OA No. 48
1/96 

and these are disposed of in terms of our orders on OA No. 481/96. 
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The other Original ApplicationS heard along 

with OAs 439, 481 and 670 of 1996 where identical prayers 

have been made are also disposed of in terms of our above 

observation and direction. 

One last point has to be mentioned. It has 

been submitted by the learned counsel appearing for the 

respondents that the notice dated 28.5.1996 at Arinexure-7 

of OA No.48.1/96 is for the purpose of engagement of casual 

labourers for a period of 119 days or upto 31.10.1996 

whichever is earlier and retrenchment will be made without 

any further notice. It has been submitted that as this 

period is long over these applications have become 

infructuous. The learned counsel for the petitioners Shri 

D.R.Patnaik has submitted that those who are engaged in 

pursuance of notice at Annexure-7 have been continued in 

the subsequent years. From the pleadings of the parties it 

appears that this engagement is for the purpose of monsoon 

patrolling when casual workers are engaged for track 

maintenance and checking. In view of this, it is ordered 

that at the time of engagement of casual labourers in the 

next season the cases of the applicants should be 

considered in terms of our observations and directions 

given in this order. 
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17. 	

In the result, therefore, all the fifteen 

Original Applications are disposed of in ternig of the 

observations and directions given in the foregoig 

paragraphs of this order. No order as to costs. 

I VI -Ccv . : H  LM:C,) 

AN/PS 


